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MINUTES OF THE MEETING TQ DISCUSS THE ACTION PLAN FOR ABATEMENT

OF POLLUTION FOR THOOTHUKUDI TOWN-NON-ATTAINEMENT TOVYN HELD ON

6.12.2018 AT 12.00 NOON AT SECRETARIAT. CHENMNAL-Z

PRESENT:
| SIND Designation Department
1 1 The Principal Secretary to Environment and Forest Department,
Government, f
2 the Jeint Secretary fo Gavernment, Municipal  Administration and Water
Supply Departiment
3 Additional Secretary to Government, Transport Department
4 The Depuly Secretary to Govermment. | Environment and Forest Department,
5 The Deputy Secretary to Government, | Industries Departrment.
B The Deputy Secretary to Government. | Agricufture Department.
7 The Member Secretary TNPC Beard,Chennai-32
B The Assistant Executive Engineer, Qfo Director of Enviranment, Chennai-15
e Deputy Director{Labs)-1, TNPC Board, Chennaj-32
i Deputy Director (Labs)-Il. TNPC Board, Chennai-32

The Principal Secretary to Government, Environment and Forest Department welcomed
the representative members of the Air Pollution Monitoring Committee formed to
discuss the action plan for the abatement of Air Pallution in Thoothukudi city and
instructed the Deputy Director (Labs)-| to present the power point presentation.

The Deputy Director {Labs), TNPC Board made the power point presentation to
the members on proposed Action Plan for the abaternent of air poliution in Thoothukudi
city based and the direction issued by Hon'ble NGT in its original application No 631 of

2018 dated 8.10.2018.

The salient features of the presentations are as follows.

+ In India there are 691 manually operated Air Quality monitering stations in 303
cities under National Air Quality Monitoring (NAMP) project sponsared by CPCB
are in operation. Of the above 28 NAMP monitoring stations are in the stafe of
TamilNadu. These stations are locafed in the cities of Chennai, Coimbatare,
Cuddalore, Trichy, Salem, Mettur, Madurai and Thoothukudi.

+ The above stations are operated on 24 hours basis for criteria pollutants twice a
week regularly and the resulis are uploaded in CPCB wehsite.






e it
_ i
Based on the analytical results for the period 2011-2015 the CPCE, Delhi has
identified the Thoothukudi city as a non attainment city based on the Particulate
mafter of size less than10 microns {PM15) values. _
The general profile and the demography of the Thoothukudi city were présented.
Major activitiss of the Thoothukudi city namely industrial, Port activities, Food
industries, Commercial and Tourism activities were presented.

Qrigin of Non Attainment city and sources: of activifies which contributes to the
FMip values were discussed.

A six member committee "Air Quality Meonitoring Committee (AQMC)” comprising
of the following

1. Director of Environment.
2. Transport Department.
3

[ndustries Department,

I

- Urban Development Department.
9. Agriculiure Department.
6. The Member Secretary, State Pollution Control Board.

s formed based on the orders of the National Green Tribunal (FB) Delhi to discuss the
action plan for Thoothukudi city,

The present air environment in the Thoothukudi city and the annual average
values of the PMy; values were presented,

Sources of Alr Pollution and inventory of vehicles based on the data of TNPCE
and the State fransport Authority data base were presented.

Fresent Acfivities to reduce Air Pollution level in Thoothukudi town was
discussed. :

Installation of pipe lines by oil companies to transport fuels reduces the transport
of the same in vehicles was presented.

Technological intervention to reduce pollution level was presented. )
Action plan for abating the pollution level in Thoothukudi city. Short term action
points (Up 10 one year including the ongeing activities) were presented.

Action plan for abating the poliution level in Thoothukudi city Long term action
points (One year and above including the ongoing activities)

Based on the presentation the Principal Secretary fo Government, Environment and
Forest Department has siated the followings.
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» The reasons may be explored for the high value far PMyg in Thoothukudi city and
also for the specific reasons behind classifying the Thoothukudi city as non
attainment city

» The Activities of the Port frust in the handling of items exported and imported are
to be closely monitored to reduce pollution from non point sources.

= The inventory of the vehicles which are not registered in Thoothukudi city but
entering the city may be arrived utilizing the data from Highways tollgates.

» The performance of the Air Pollution Control measuras empioyed in Therrnal
Power plants and also in other Industries and the available data on industries
may be compiled and report should be drawn.

» The Principal Secretary to Government, Environment and Forest Department
enquired about the status of previous action plan submitied to CPCB.

» The time limit for the implementation of the action plan to be specifically
mentionad.

« The Principal Secretary to Government, Environment and Forest Deparnment
snguired about the Ambient Air Quality manitoring survey report of Port Trust.

» The Infrastructural development like construcfion of flycvers, widening of roads,
six [ane of Highways'in Thoothukudi city is @ long drawn process and instructed
to draw necessary short term plan for reducing the PMy, value.

+ The development of green belt in the industrial area and in Thoothukudi city is

* minimal and the green cover area has to be increased.

= Itis also observed that vehicular pollution is a part in contributing the dust level in
the Thoothukudi city and others also contributes to the pollution level,

+ It is also emphasized that the stations which are issuing the Pollution Under
Central (PUC) certificate in the state of TamilNadu are not sufficient and has fo
be increased. Letter in this regard has to be sent to the Transport Department,

The Member Secretary, TNFCB has also insisted that the present compliance status
to the Air act by the industries is to be prepared and time limit to be fixed to ensure
the compliance.

Based on the above clarifications and suggestions raised by the Principal Secretary fo
Government, Environment and Forest Deparirment, the concerned officials has
answered the followings

+ The Joint Secretary, MAZYYS has informed that the Comporation of Thoothulkdi
city will be advised {o increase the number of road sweeping machines in the city
to reduce suspended road dust. _

+ The Deputy Secretary, Industries department informed that the wind pattern in
the Thoothukudi town is the main cause of air pallution and informed that the
number of industries which are in operation will be obtained from SIPCOT. _
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e The Deputy Secretary, Industries department has also peinted that the APC

‘ measures available in the Industries and their compliance report shall be
evolved,

» The Deputy Secretary, Agriculture department informed that the open burning of
biomass was not in practice in Thoothukudi city and necessary action will be
taken to prevent the same.

* The Deputy Director {(Labs), TNPCB, Chennal has informed that all the
suggestions and the insfructions will be included in the revised action plan to ke
submifted {o CPCEB, '

After the detailed discussions the following decisions were arrived.

+ The Action plan has to include the action points in green belt development
in the Thoothukudi town

» Time limit specifying the month and year'o_f completion of action points are
to be prescribed in the Action Plan.

With the thanks to the participants, the meeting came to an end.

(Sd)/-Principal Secretary,
Environment and Forest Department
TamilNadu.

{Farwarded by Order/

Deputy Diredt 15{[]
TNPCRB,Chennai
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SPEED POST o\\/k/
AQMARAGTR-20/ February §2. 2019

Brincipal Secretary, Environment
Fovt. of Tamilnadu

Environment and Forests beparﬁnent
Secretariat, Chennal
Tarnil Wady — a0000%

Sub.: Hirem_iinns under Section 31A of The Ajr {Preveniion and Control of Follution) Act,
1981 regarding preparation of action plans for non-attainment eities as per Hon’hle
NGT order dated 08-10-245 3-reg.

WHEREAS, under Section 16 (2) () {d) (g) and {) of The Air (Prevention snd Control of
Folluten) Act, 1981, mandates Central Pollution Conirel Board (hersinalier refared as CPCE)
1o‘ execute mation-wide programme, provide fechnical assistance apd guidance to the State
Boards for prevention, comtrol or abatement uf air pollution: collect, compile and publish
technical and statistical data relating to air pollution control and abatement of air pallution and
perform such other functions as may be prescribad; '

WHEREAS, air pollution parlicularty Phg and PMa s has emerged 25 8 major health concern in
most of the cilies & towns, with alt quality reaching to alarming levels;

WHEREAS, based on the data for the period 201{—2015 and WHO report 2014/2018, 102 cities
failed to meet the prescribed standards are identfied s no-attainment eities;

WHEREAS, seven regional warkshops were orpanized o sensitize 8PCEBs and Stakeholders ©
develop city specific action plan for contrel of & potlutian in these nen-sitamment cities;

WHEREAS, in pursugnt to Hon'bie Mational Green Tubunal order dated 08-10-2018. all the
States and Unjon Territoriss with non-attainment cilies were required 16 constituta Alr Qualily
Manitoring Commniittee (AQME), and AQWCs 1o prepare appropriate action plans within two
rnonths aimed at bringiog the standardz of air quality within the preseribed norms within six
months from date of finalization of the sction plans,

WHEREAS, city action plan for Thoothukudi wes submilted to CPCE on 14-12-2018;

Conld.. ..
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WHEREAS, as per order of Hon'ble Mationat Green Teibunst, a three member cammiree shall
exarnine the Action Plans and on the recommendatlions af the ssid Committee, the Chalrman,
PR shall approve the same by 3 1.01.2019;

WHEREAS, the three member commirtee examined the city plan en Jarpary 24-23, 2019 and
yecomymendations of commitiee is placed at Annexure-] and Annexure-[1;

WHEREAS, based on e recornmendations of the three member comnities, Chatyman, CPCE
has nat approved the cify plan for Thoothukodi;

Now, therefore, in exarcise of powers under Seciion 31 A of The Alr (Prevention and Control of
Pollationy Ast, 1981, you are direcled to submit revised oily action plan for (he Thaoothukudt
nased on the recommendation rrade as per Annexure-] af ihe earliest,

The teceipt of lus d.irecti.r}n shail be acknowledged irmmediately and action taken ghal! be
communicated 1o CPCE within 07 days.

{8.P.5. Paribar)
Chairmman

e
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State; Tamilnady
City: Thoothukudi

*  Plan received on date; 14-12.2018

Key Component

ANNEXTRE-}

gl

Orhservations

o j Remarks

Alr Quaiiiy_Manitoringm
Metworl;

Exisling and expansion plan
proposed

B [

Source [dentification

Source Apportionment {SA)S
and Emissicn Inventory (BI)

Action Points

anng—tcnn Smgg_y

Timeframs

Executing Agencies

| Public Awareness and
{Complaint Redressal
Mechanizm

" Budgel Support

The plan iz not properly
prepated and doeg not give
sufficient details af (he key
components.

Plan needs 1¢ be re-done and
submitted 23 per the format
addressing key components.

Crverzll Recommendation

-

Not recommended. Plap needs io be re-done and |
submnitted as per the format addressing key components

{See Remarks).




. ANNEXURIC {1 °

Ceneral observations made by three member commiteee for further improvemenis in the

[ans:

1.

-Emission Inventory , Source Apportionment and Carrying Capacily Assessment:

Vehicular Pollution, Industrial Emissions, Population Density, Congtrictinn Activities

The AOMCs should duly address the above issues so thai the cities remain air quality
complisnt in fuure and some svtivilies, if requirsd, are restricied in Future plannitg. It is
expected the knowlzdge from EL 54 and carrying capacity assessment will npgrade the

aciion plans.

[nterim Emizsion Redaction Targets
The plans should include auditable and verifiable isterim emission reduction targets, This

will ensure continuous and timely implementation of actions.

Challenges in Implementation: Role of Central Agencies
Spme aetions proposed in the plaas (g.g. supply of CNG ar PN will require coordinglion
and comnmitment from Central agencies. It is desizable that such actions are discussed with

concerned agencies for effective implementation.

Consideration to Graded Response Aetion Plan (GRAF)
The (GRAF iz an importsnt contingency plan in NCR. The 3PCBs may give due
considemtion to the GRAP and develop a suitable plan retevant to the emissions in the city

and likelihood of their impact on. air quality.

Diistriet Level Monitaring Commnrittee
Begides AQMC, a monitaring commities headed by the Municipal Comumigsioner or Disiriel
Magistate comprising senior officers Fom cencemed dapartments may be considered 1o

review, lhe progeess and ensure smeoth implementation of the plan,
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A.Q]'EI'LI’ APACES-208

Prineipal Secretary, EﬂWmm'nen‘t
Govt. of Tamiltiady

Environment angd. Forests Departme:nt S
Secretariat, Chennai, Tami] Nadu— 600009 < i,

Sub.: Diregtions under Section 314 of The. Aiy (Proveiition and. Cuntrﬂl of Pollutiony Act,
1981 regarding Preparation of aetmn p]:ms for non-atteinment cities 25 per Hon’bie
. NGT ordér dated: BB-I II-Z[IIE-reg S

WHEREAS, under Ser.:tmn Ji3 {2} ['I:r} (d)- (g} a:ad {'_1} Bf The Air- {Prmrenhnn and Countrol. of
" Pollutiony Act, 1087, mndates Centra] Paliufion Contro]. Board (hereinafier wferred a3 CPCB)
o execile nation-wide ‘programime; prcmde techrical - ﬂES:IEtﬂhtﬁl: &nd guidance to the Stake
Boards for prevention, contrél or abatement of afr “pellution; collect, compile snd publish
fechnical and stabistical data relating to air pﬂiIuhmj t:cmtml and ahammmt of air pollubion and
perform suchr ether functiotis asumay be: prescribed; - '

WHEREAS, air pollution, parhﬂularly P19 and-PMas has am;rged 2s a major health concern ifi
most of the cities & towns, Mth e quality roaching fo *a]armmg levals

WHEREAS, btased on the déta for the petiod +UII-—’?EIIS and WHO report "2.0]-‘-1»”{}'18 102 cities
fafled to meet-the prescribed standards ere niEntiﬁec a5 noti-atisinment ciiies;

WIIEREAS, seven regional workshops weére oruamh.d f:::: sensitize SPCBs and Siakeholders to
- develop ity SpﬁC‘rﬁG action: pI:?ul f‘ur contrel of arrpn] Tutioh i thesé non-sttainment cities:,

WHER.E&S in pursuant to. Hon'ble National Green: Tribunal ordei datad $8-10-2018, all the
States and Unign Territories with hon-afaitimert cities WEra:equued i eonstitute Air Quality
Monitoring Comimiztes {AQMC), and AQMCE 10-pigpare appropriate getion plams. withia two
' months aimed at bnngmg the standards of afr quafity- w1th1n the preseribéd norms within six
;.. monthis from date of fnalization of fhﬂ action plans;

5 WEHEREAS, as per order of Hun’bia‘ Natwonal Green Tribunel, 8 thres mémber commities shall
EumgEiTe, ﬂzu Acton Plans and on tie rfecommendations. of ﬂ;a said Comimitiee, the Chairrpan,
«Ema sheli approve the same by 31.01.2019; o -

Y
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- WHEREAS, the 13151'15 ICC&W'BﬂfJ-u HME'-I'}" 131 mlg- Wes: axammﬂd bythree ma’mbar commities
on 2425 January, 2019, and compliance report submitted to Hon'ble NGT on Febraary 13,

2618, ' L _ .

WHEREAS, the city plan of ‘I‘hq_:ri:u_ﬁg_‘ﬂu,hdji. received on 14-12-2018 was not. approved by the i

cothmittee and-accordingly divection was issned i Piinoipal Secretery; Enviranmét en-12-02 &

WHEREAS, tevised o5ty dofion plat for Thoorhukiidh was subrmitted to CPCE on 29-04-2019;

WEEREAS, the: threg-member Gommities exami Tined the tevised cify plan. of Thodtiakudi on

May 10, 2019 and réconimendations of comifittee is placed arAnnexme-l and Annegure-IT;
WHEREAS, biscd o 4he rsbommiendifings of the e member commities, Chairman, CPCE
hes approved the. ¢ity plan forThoaﬂmkudl, along with fhe recommendstions enclosed. at
Aunexuie-, for ground impletiréntation with Iminediate effect;

Now, .tl;;ei-_éft_-re, in exercise of powers m;iﬂrﬂwu@ﬂ?ll A 6f The Alr (Prevention and Control of

Pollutioi): Acf, 1981, you gre ditected to imiplement-ther city actich pla and submit progress.

veport:of:the same & CPCB on quartesty besis; -

Receipt of fhis direction shell be dckiiowledged inmedistely and action talken shall be'7Re
commanicated 1o’ CPCB within 07-days. :

Chairmamggh -
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+ State: T:anulnadn -
»  City: Thoothikudi (Revised. Planj .
o s Plap réceived on date 29-@4—2519
rifttee. - -
y 15 'Kgy(:ompunent 'Bbs-ervahun& " Rémarks: - Comments on
. __ . 1 Revised Plan
. A:rQuahty Meniton‘:ng Existipg ©and |- Adequate.
sy the ‘ ;. | Nefoverk | expansion plan | - -
[2-62- 7 - .. | proposed ' L
Sourge Tdentification The: plan. is =not | Plan needs fo be | Included
| Source Apportionment | properly prepared and | re-done and | Included
\19: | (SA) and Emission provides lit snd | submified as per -
Inventofy (EL) staffis of actions: the: formit )
odipn  |AcHonPonfs -+ |eddressing  key [Tncluded”
o Long-term Strategy <components: Inchuded. .
: Timeframe : -| Timelines proposed
for wvarious actions
CPCB (upto five years)
psed at ExEﬂUIlu_g_égEﬂﬁlﬁ - Included
¥ Public Awargness and In¢luded
: Gomplaint Redressal :
mirel of | Megchanism
srogress t Budget Support ' | Not provided
) : Overall ' Recﬂmmmded wrth minor Fevisions. (Seﬁ Comments ox Revise
i Recommendation Plam)..
shali be . /

Iy

Parihar)
'hair man

s

Y

)
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Some getiors proposed in the plans (2.6. swpply of CNG or PNG) will requite cosrdination

Ly

nst

 ANNEXT URE I1
- Generzl nbsewmuns made b}' thrge mem_];_n_pr cnmrmttea for further mpruvern;ents in the
plinis: .
1. Emission In’ventnry Snu.rce ﬁppﬂrﬁlﬂl.:.lmi;-ﬂt antl Cﬂrrlmlg Capamty Assessment:

Vehlcuiar Polluhun, Indusﬁ'uil Emlssiuus Pupulaﬁon Densrty, Constrnmnn Activities

The AQMCs should duly aﬂdress the ibove issues so that ‘the cifies remain ajr quality
compliant in fature and some activities, if required, dre testricted in fufre planning: It is
expected the k:l:l.DWLE‘-ﬂgf: froin El, SA and cairying capacity assessment will upgrade the

.getion: plans,

. Inferim Emission Reduction Targets

The plans should inélude avditdble: and verifiable itterim ermissipn reduction targets. This

‘will ensiire. continuous and timely implementation of actions;

Challenges in Impleinentation: Role of Central Ag_e;:c‘ies'

end commitment: from Central agencies. It 15.desirable that such actions are discussed with

concerned agencigs for EEEEEEWE implementation.

Cansideration o Graded Response Action Plan(GRAE‘}

The GRAP is an importanf coningency plan in' NGR. The SPCBs msy- give due
consideration to the GRAP and develop,a suitable plan releveit to. the émissions in the city
ard Jikelihood of their impact.on s thw

District Leve] Monitoring Comittee -

‘Besides AQMC a mdmtonng mmmmee Teaded: by the Muricipal Commissioner or District

Magistraté comprising semior officers from cunce:med ﬁepa:m:mnts may be. considered tm
review the progress and ensure smogth Jmplemantﬁhqn of the plan.

]
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Joitit Secretary
Sundara}r Govemment cF Iridja

D0 No. Q1601 ?najzmﬁ-r:m =, _FEnvironment, Forest % Climate Changs:

1% pagreh, 2018

long Term fime bsur}d ncrﬁtanc:ll Ieve'"iﬁ"iegy 16 tackle the Incradsing i
hpal[u’nen problem: acrass. ‘H'iE country i camprehﬁnswe fhanner has beern
. formulated by the. Mmmry [Copy ehctcsed} Collgborafive and parficipatory:
jj— -5 approuch invalving: relevant Certral Ministries, State Governments, Local
- bedies and other Stakeholder with focys on-dlf sources of pollution form crux
L of the Programmg. $fale Goverriments have been implementafion arm of the
Ministry with. respect to off fhe. environmental. programmes and fheir active
participafion I core fo success of all such initictives: This Mirisiry hos been
undertdking many imporfant fuccessiul imfiatives on air pollufion alse. in.
S coordination with, State gevermnments which inter-dlic include National Alr
¢ Quality 'anﬁt:ﬁr'ig Progrumme, implementation of BS siandards efc. ——
. 2. However, vith recent ongomg ngmenm’non in dir pollution ssue, d
o~ comprehgrisive rationd!” level strategy is felf as the need of the hour and
" accordingly this NCAP s consldered to be a fimely rifiative of Got.

m;f 3. A Sfoksholder consuliction meeting s dlso being planned durng the

by waek of 168 200 Apr 2018 in the. Mlmsfry mvclvrng the staies of all ndr:

% aftainment cifies, State Govemmesnis have many: gxperences o share with

. respect fo ar quarﬁy mandagement since the cormitig info existence of Alr Act.

- . 1981 The inpulsrecelved canbe usefllin srriching the NCAP. World Bank

w7 / has giso offered. tor gef the requisite ‘infemafional expertise- on  board far
Y expsiience shaing duiing these consuliations. :

4, Kindly peruse the HCAF‘ documem anc fumish your considered. views

and Hpuls on the bask 'of your experiences far enrching the NCAF and for

evolving on effective impleméniafion stiategy. e - specific dates for

consuliation will be cemmunicoied soon,

: Yours sincar
3 Yours sinceraly

Encl.: Asdbove o e é“'7‘ K Mﬂ?
' : -' [Nfkanj& K Sundaday)
/G March T8
All Choirerien, -
siate Pollutiors Control Boards/ 3
Pollufion.Conircl Commitiee
lAs per the list en:]c_:se_d]

R vafgwer yE, SET 9, T Reed1000s; W L Of1-2eso5287, B 011 24595283

II'IDIRA F‘ARYM&EAH EHAWJ%N JOR EAGH RG:AD NEW BELH-710 083, PH. : 04 -24695284,
FM 3141-24’6352331 E—-rrlﬂll. Js.n]m—undaray@gw o]
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ABSTRALT
Environment - Mational Clean Air Programme - Constiiution of Steering

Commistee, Moaonitering  Commitiee and  !mplementation  Commities  {or
implementation of National Clean Air Programme in Non-armzinment ity
iThoothukudi] = Orders - [ssued.

Envircnment and Feorests (ELC.2} Department

5.0, (Ms) No.6o Hared: ﬁE.GT.i‘,Gig

- : el , o 20
<3 U Slrssudgnd syed 2050 4

Read: w

A"

1. From the Joimt Secretsrs. Government  of India;’\
ainistry of Environment, Forests and Climare Change.
New Crelhi D.O®No Q-10037712/2019-CPA daled

24 04,2010, Q\)

2. Frem the Member Secretary, Tamil Nadu Pollution

Ceonrorol Board, Chennel-22 Levter
No TNPCE/PRD/FE23272C14. dated 280520114,

URDER ;-

In rthe lener first redd above. the Joinl Sscrerary, Government of Incia,
blinistry of Environment, Forest and Climzte Change among other things has
informed that the Ministry of Environment, Forest and Climaie Chanpe
(McEF&CC), Government of Indiz has fivalized and launched the National
Clean Air Programme (NCAP] on 10™ January 2019 as & time bound nstional
ievet strategy for pan India lmplementation 1o tackle the air polintion problom
across the couniry in a comprehensive manner. 102 non-atlainment cities have
heen identified under Mational Clean Air Prosramme, In Tamil Nadu Tuticorin
has been identified ag Non-attainment City. The Natignal Clean Air Programme
Is envisaged as a collaborative, cross-sectoral and multi-stakeholder approach
invelving relevant Central Ministries, Stere Governments, locsl bodies and
other stakeholders with focus on &ll sources of air pollution. < He has further
infermed that the Minisoy has constituted the Sieering Committee, Moritoring
Committee for implemeniation of the National Clean Alr Fregramme and
requested the State Governmenl o constityte three Commiliees, viz., the
Steering Committee, Monitoring Committiee and the mplementaiion Committes
zi the State level o emsure efisctive implementation of Natanal Clezn Ailr

Programme.
2
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2.
secretary, Tamil Nadu

.

v this connection,

above said three committees with the foliowing members:-
STEERING COMMITTEE :-

in the letter second read above, the IMembe
Pelludon Control Board has requested to constitute the

1. | Chief Secretary to Government of Tamul Nadu | Chairman
2. [ Acditional Chief Secretary fo Government, | Member
Finance Department
3. |The Principal Secretary to Government, | Member
L Environment and Forest Depastmens -l
4. | The Principal Secrefary  io Goverﬁz_ﬁén{: ‘Member 7T T
Municipal Administration and Water Suppiv
__.lLlepartment N — .
3. [ The Principal Secretary 1o Government, | Member
Industries Department ]
6. | The Principal Secretary (o Government, | Member
B Home [ Transport | Department
¢. | The Principal Secretary 1o zovernment, | Member
' lAgriculture Depactment -
8. | Principal Secretary to Government Member
| Highways & Minor Ports Depsrtment
| 5. | The Member Secretary, Tamil Nadn Pollution | Member & Convener
| Control Board

{
in

* The Steering Committes will provide gverall guidance for the National
Clean Air programme in respect of Tuticorin and review the same on

guarterly basis.

MONITORING COMMITTEE :-

i 1. | The Principal Secretary to Government, | Chairman
: Environment and Forest Department
2. i Commussioner / Director Member
| Industries and Comtnerce
i) Commssianer, Member
Municipal Administration Department
3, Commissioner, Member
[ Transport Department
5. | Director, Agriculture Department | Member
_ 6. 1The Director of Environment Member i
| 7. 1 The Member Secretary, Member Convener
Tamil Nadu Peilution Control Board
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The Monitoring Committee may monitor the National Clean Alr
Programme closely in respect of Tuticerin and meet ont monihly

bazis,

IMPLEMENTATION COMMITTEE :.

1. | District Collector Chairman |
Thogthulendi :
| 2. | Superiniendent of Police Member
Thogthukudi _
3. Joint Chief Environmental Engineer Member and
{Menitoring) Convener
Tamil Nadu Pollution Control Beard :
4, District Environmental Engineer Mernbar
Thoothuloidi :
3. | Reginmal Transport Officer i Member
Thaoothukudi i o
8. Superintendent Engineer, Tt Member
Slate Highwayvs Department
Thoorhukudi
7. a Municipal Corporation Comrmissioner Member
: Thoothukudi N
& |l Companies representative from | Member
i HPCL, BPCLand fOC L
9. Nawvcnal Highways Authority of India Member
10, | V.0.Chidambaranar Port Trast Member
Theothulkudi :
11. | Executive Engineer, IMember
Agriculture Department, Thoothukudi
[ 12 [ Hotel Owners Association Member
12. | Local Planning Authority Member 7
b4, | Deputy Diractor (Labsl/ _ Member B
; Chief Bcientific Officer, Thoorhulondi,

+ The Implementation Committes will be responsible for the day-to-day

menitoring  of .

the MNationsgl Clegn Ailr

inplementation in the District.

Programme - and

it
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3. The Government afler carefy) oxzminalion decided (o consijiute ihe

Steering Commiitee, Maonitoring Commitlez ang Implementation Commitiee
with the [ollowing members 10 monitar the implementation of National Clﬂa_n
Alr Programme in respect of Thoothukudi,

STEERING COMMITTEE :-

| 1. | Chief Secretary to rovernment of Tamil | Chairman
Nadu

|

r' .

| 2. | Principal  Secretary o Government, | Mernber
i

Finance Depatiment

| The Principal Secretary o Government, | Membes
Enwmnment and Forest L:'E-;}anment !

- e - { e e i .

_i =3 lhn: Prmc:pai Sr:r:ref_ar} (e L:memmEm,r Member
"-"lumupa.t Adrunistration  ard Water
: Supply Depariment

|
! ST’J he Prmn:mal Secretary to Crovernment, | Member :
! s Industries Department

.

| &. | The Principal Sceretary 1o Government, | Member

i | Home ( Transport ) Department

! 7. | The Principal Secretary <o Government, | Member
Agriculture Department

: L

i 8. ! Principal Secretary to Government Membear j
!r Highways & dMinor Ports Tlepartment

19, The Member Sf:u,reiaw T Member &

: : Tamil Nadu Pollution Coniml Board Convener

JE— + T — . Fl e . .

= The Steering Committee will provide overall guidance for the National
Clean AIr programme in respect of Tuticorin and review the same on
quarterly basis,

KONITORING COMMITTEE :-

1. |The Frincipal Secretary io Government, | Chairman
Environment and Forest Department

2. Comimissioner / Directar ' Member
i Industries and Comrmeres
a, Comumissioner, Member )

tunitipal Adminisiratign Depaerent

Y I,



5.
[ 4. | Commissioner, T P Member |
Transport Department_ S S o

3 Directar, T Member !
L Agriculture Department i
& The Darector of EnvimnEEnt Member :'

|

7. The Member Secretary, Tamil MNadu | Member |

: Pollution Centrol Board Convener |

The Monitoring Committee will monitor the National Clean Air
Frogramme closely in respect of Tuticorin and meet on monthly
basis,

IMPLEMENTATION COMMITTEE :-

1. 1’i'j_iswiu:l; Collector C_hdir'man

. Thosthulkudi

2. Superintendent of Police Member
Thoothulndi

3. Joint Chief Environmental Engineer [ M }_“I;iernbﬁf ~and !
Tarmil Nadu Polluticn Comirol Board Convener -

4, District Environmental Engineer Member
Thoaothukudi .

z 5. Regional Transport Officer Member
Thoothukudi
L S P N

& superintendent Engineer, Member .
State Highways Department
Thoothukudi

7. Municipal Corporation Comunissioner Member
Thoothulmadi

8. Qil  Companies repressntative  from { Member

P HPCL, BPCL and IGC

9, National Highways Authority of Ingis Member

10, [ V.0 .Chidambaranar Port Trust Member
Theothulendi

¥



G-

11 i_E}{ecﬁ_ti-ve EE-gITHEET,_ - | Member

Agrieuliure Department, Thoothukud:

J L2, Hotei Qwners Association Member
!

| 13, "I Local Flanning .ﬂauahoril}._-‘__ Member |

|

R i [

1 14, | Deputy Director {Labs)/ Member

i  Chief Scientific Officer, Thoothulkudi.

I | %

| -

= Tie Implementation Commitie: will be resPDnsihle for the gay-to-day
monitoring  of  the National Ciean Air Programme and  its
implementation in the Distriz:. :

(BY ORDER OF THE GDVERNQR]

SHAMEBHU HALLOLIKAR
FRINCIPAL SECRETARY TO GDVERNMENT

o
The Chisy Secretary 10 Government, Chennai-9.
The Principal Secretary to Government,
Finance Department, Secretanat, Chonnai -9 .
The Principal Secretary to Government,
Municipal Administration and Water Supply Department,
Secretariat, Chennai - 9.
The Principal Secretary to Governmene, Induisttes Department,
Scoretarial, Chennai ~ 9. _
The Principal Secreiary to Government,
Home ( Transport ) Department, Secretariat, Chennai - 9.
The Principal Secretary to Government, Agricultre Deparstment,
Secretariaf, Chennai - 9.
The Principa) Secretary to Government,
Highways and Minor Ports Department,
Secrelgrizl, Chennai — 4,
The Member Secretary |
amil Nadu Pollution Conirol Beard,
suindy, Chennai -32.
The Commissioner/ Director, Department of Industries and Comumeree,
Guindy, Chennaj -32.
The Commissioner, Transport Department.Chepauk-5,
The Director, Agriculture Department, Chennai -5.
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The Director of Environment, Department of Environment,
Panagal Building, Saidapet, Chennai -15.
The District Coliecter, Thoothulkudi Districr.
The Joint Chief Environmental Enginesr [ Monitoring |
Tamil Nadu Pellution Control Board,
Plot Ng.30/2, SIDCC Industrial Estate, Petiai,
Tirunelveli — 627 010,
[ With & request to communicate the Government Order
to the Implemsntation Comrnittee Mermbers |
Cup}; to -
The Joint Secretary to Government of indis,
Ministry of Environment, Forests and Climate Change,
Indira Paryavaran Bhawsan, Jor Bagh Road, New Delhi- 110 003,
The Special/Senior Personal Assistant 1o the
Hon'ble Minister (Environment), Serretzriat, Chennai -9,
The Senior Private Secretary to the Chief secretary 1o Government,
Secretariat, Chennal — 9,
The Private Secretary to the Principal Secretary to Government,
Environment and Forests Department, Secretariat, Chennai — 9.
Stock File [ Spare Copy. :

{{FORWARDED BY ORDER/ [

At o

- L .

Sl 3{*;'\1‘;??—-:&
 SECTION OFFiCER

e
o
zh







=

el
o
ES ~

.CENTRAL FOLLUTION CONTROL BOARD
REGIONAL DIRECTORATE (SOUTH)
“NISARGA BHAWAN?, 1% FLOOR THIMMAIAH ROAT, 7 ‘D’ CROSS
. SHIVANAGAR, BENGALURT-560 079
Phone: 080-23233739, 080-23233827, Fax: 080-23234059
cpebsro@E@yvahoo.cont, zobangalore.cpebi@nicin

Minutes of the first meeting cenducted with stakehulderé to review the
prugress made in implementation of action plan in Tuticorn, TN on 1™
July, 2019

A first meeting was convened on 11" July, 2019 at TNPCB, District Envirommental
office, Tuticorn with all staleholders 1o review Lhe progress made in implementation of
action plan in Tuticorn city which has been declared as non-attainment city in 2016.

- The representatives from CPCE, TNPCE, BPC]_:, IOCL, Health department, transport

_ department, Highway department, Port ﬁuthorlt}r and Sanitary Dﬁﬁuer were present in the

meeting. The list of officials present is given in Annexure.

Sh, K. Rammohan, DEE, TNPCB welcomed all stakebiolders and Smt Anjana
Kumari V, S¢.D, CPCB RD(S), Bengaluru briefed on purpﬂse of mesting and importance of
review of progress made in implementation of action plan. It was also informed that CPCB
has taken ene of the projects s implernentation of action plan in Taticorn city for FY 2019-
20 to bring down PMyo concentration to meet NAAQS and requésted all concerned - stake
holders to execute the committed action in time bound banner. Tt was highlighted that from
now onwards CPCB shsll be wnductmg IEVIEW meatmg with all stakeholders on regular
basis.

It was informed by stakeholders that the approved action plan was circulated by
TNPCB on 24" Yune, 2019. However, based on previous meefings held during 2018 certain
actions have been initiated by stakeholders and are as follows: - ~

Action initiated hy V.0) {?hidamhamnnr' Port Trust:

Rf:presmtatwes from Port trust submitted that they have taken foﬂomg actmns tu reduce
emissions due to coal handling and transpﬁrt

i. Wind screen is being erected for coal stock pﬂe to praﬁnt dust emission
il Two Nos. of fruck mounted higher capacity sweﬁpmg machine is depluyfd
exclusively for removal of mad dust :
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fi  Dedicated truck mounted high pressure water mist fog rhachine i befig installed
to reduce fugifive coal dust

iv. All coal cargo truck and rail rakes are prﬂperly covered while transpc:rtatmn tu
reduce air pollution

v. VOO port has installed dry fog dust suppression sprinlder system at Coal
Terminal, covered belf conveyor, transfer point, discharge point at coal stack vard,
dust containment for transfer point, loading hopper at terminal to minimize the

© fugitive coal dust emissions

vi.  The coal from the berth  is being cnnveyed through closed conveyor sysl;em to -
avoid dust emissions

vii,  Ambient Air quality monitoring. is carriod out on mopthly basts through third
party and report submitted to TNFCB. - . |

vili. CAAQM station is connectad to TNFCB care air centre

Action initiated by IOCL:

Mr. Koteswar Rao, Senior Terminal manager from I0CL submitted that.IDCL. also
taken many initiatives since last one year are as fﬂHDWS:

1 Checking of fuel adulteration: Random check for fuel for adultcranﬂn and
- regular meetings with stakeholders to control adulteration.

" i,  Phaslng out of bio-mass fuel and replacing with’' LPG in restaurants,
dhabasiroad side eateries: It was informéd that all dfiabas; restaurants & road - _
side eaferies located in road side are directed to switch over to LPG from
charcoal. The exercise shafl be completed by December, 2019.

Action initiated by Tamilnadu State Transport Corporation (TNSTC)

Mr. Kannan, Divisional Manager from TNSTC informed that the department has
- taken initiatives such as counselling the drivers on how to-drive to contro! emissions and
ensure panmim maintenance of velicles. It was Infunnﬁd that there still exists 602 no. of B&-
1T vehicles, 820 no. of BS-II driven and 150 nos. of BS-IV driven vehicles plying in Tuﬁcom
city.

A_cﬁun by BPCL:

Mr, Sonra], Managar, BPL submiited that. for ensuring the action pla.n EPCL is
monitoring all the contract trucks attaghed to their plant for having e valid emlssmn
certificate and the emissions are always under contml A].I the roads inside the pla:nl: are
pavedfbif:uuumlzad to reduce any dust pollutants :

"Under U_uwala scheme almost 41l the huuseholds whmh use ﬁm woods are. converted
tp LPG customers. Approximately 29000 connections have been’ provided under Uijwala
scheme in Tuticorn. It was alse informed that BPCL is alse in the process of offering 5kg
cylinders in exchange to existing domestic custumers who cannot afford nnrmal 14.2 Kg
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cylinders so that all domestic cooking requirement are met by LPG only and LPG ﬁanﬂtration
reaches the poorest. Around 2500 cennection has been changed nnder this scheme.

Action by Tuticorn Municipality:

Mr. V. Ariganesan, Sanitary officer, Tuticom Corperation briefed about the status of
implementation of SWM Rules, 2016. Tt was informed that there are 60 wards with 4.3 lakhs
population and 180 TFD solid waste generations. Out of 60 wards, 100% segregation is done
at 40 wards Corporation has established 16 centres for -decentralized micro composting. Tt
was also informed that open buming is completely phased out. In order to freat legacy waste
at old dumpsite bio-mining is proposed and tender has been floated in their website. It was
also mformed that the corporation has eamed abeut 1.4 crores from recyclable waste. The
compost generated from micro composting centre is sold to farmers on free of cost.

The representative from health department informed that many awareness tampaigns
have conducted to public on ill effects of open buming etc. Other stake holders has also
briefed sbout the status on progress made.

The official from CPCB appreciated action initiated by stakeholders. It was informed
that progress made by stake holders in order fo mest timeline is far behind that needs to be
fastened, Tt was also suggested to TNPCB to conduct air pollution characterization study
‘regularly along with municipal council in erder to identify source of pollution and to take
necessary actions. .

' The Mo concentration since 2015 is tabulated below:

‘Year 2015 2016 .. | 2017 12018 .
{ PMo [o1 175 . 1407|9806

It is also requested to TNPCB to obiain status of progress made in implementation of
action plan by concerned stakeholders as per approved action plan. Same needs to reviewed
for gap-analysis and to take necessary action against defanlters.

Meeting ended with thanks to chair.

ETT S
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N brmensa st
_Minutes of mesting -::rf the [mglementaﬁcnn Commiftee for
[mmlementaﬂon gf’ Natmnal Clean: Aflr Programie iti Non — Af ity,

3 hcuthukudl held. on 23.08 09, 2019 at Sinmkundam D|str|c:t CGIIEcwldte

16.

11,

12,

13.

14,

Thiru. Sandeep: Nanduri, L.AS.,
District Coliectsr,
Thoothukudi : -

The Representative,
Ofo. the Superintendent of Police,
Thi::-n’d'tukum

Thirw. K. Rammghan,

District Envirenmsnital Engiiiegr,
Tamilnadu Paliution Conirol Board, -
Thoothukudi

The Regional Transport Officer,
Thoothukudi

The Assistant Executive Engineer, - -

Stafe Highways Demﬁémeﬂt
Thaothukudi -

The Exgeutive Enginesr; ’
Thoothukudt Gity: Mummpai Cmrparahona.
Thoothukud; '

‘The. Temitary Manaﬂer;

Mfs. Indian Dil Corparation Lid, -
Thoothukudi - - L

The Manager, HSSE

M/s: Bharath Petreleum Cmrporatmn Ltd_,.

Thoothukudf

ThE F‘rnjed Diractor, .

National Highways Auﬂ‘tonty of Incila
Thoothukudi

The Assistant Executive Enginesr,

‘s, VOC Part Trust,

Thoothukuds

The, Exgsutive Enginéer

Agricultural Engineering Department,
Thoothikudi .
The President;

Hotel Owners Asseciation,
Thoothuludi- .

The Member Secrafary,

Lécal Planning ALthority,
Thoothukudi

The Deputy Director (Labs), -
Chief Scientific Officer,
Thoothukydi

s



16 The-Assistant- Ma,nagerl
e ¥ VL THamam. F'lgments F‘vi Ltd,
Thoothiukudi .

8.  The Senicr Manager,
© Mis.SPIG L,
Thoothukudt.

17..  The Representaiive,
Mis. TAC Lid,
ThoefhiukudL.

18,  The Executive Engineer,
M= Tuticorin Therrmat Pawer Etahan
Thaoothukud]

19, The Deputy Géneral ManagerJ Plannmg,
WS NTPL,
Thoothukudi.

The Disfrict Environmental Engifieer, Theothukudi welcomed the Distriot
Collector, =l the 1members and industries: repreqentaiives. The Distrigt Golleetor
reiterated that all the members to preserit the actien plan prepared to caiitrol the Al
Pollution with respect to PMidn Theothukudi ¢ity dlong with the budgst requirement if
any. . "

The Executive: Eriginéer, Thoothukudt Corgeration-informad’ about-the: proposal
to lay end fo-end biturrinous foad and Water sprinkling arrangeménts to conirol the Air
Pollution with Féspect to PMigin Thoothukudi city.

Alsa the, Project Director, NHAI bifefed almut the upcummg Road projects with
respect to the Thoothukudi City and raintenance of thie existing rodd.

The AD, Highways mfc:rmed that the. regular E|EEme of the Reoads are in

pragress and requested to allocate fund to: purchase a mer;hamzed bro@mmg vehicle to
enhance the cleaning of roads.

Furiher the fndistfies dre presenteqd about the status of mnmtcmng &t AAQ vath
respect to PMyo along with present levels i thelr premises anﬁl action taken to contral
_ the Air Pollution with réspect to: PMip

During me‘eflng the following inatrun’ﬂaﬁ -:wenéuié‘sﬁued*a.

4 Al Members. afe instructed to:fumish the action’ taken’ Ieport in gccordance with
the. action’ plafn appigved by the CPCB ghd subrmﬁeti . TNF‘GB immediately
without fil. .

Anﬁun‘ AR Meml;rersf Stakeholders,

2. The Commissioner should. prepare: & de’ﬁaﬂ‘ed plan wlth trrne]me and budget
requirernent for laying -of roads: and :schedile: ﬁar the watér sprifikling oh. the
existing roads in the predoiminate: dust. emis&mn ‘areas, Alsa submit the budget
fequiremenit along with the specification 6f the Water sprml-dmg vehicl,

The corpotation shoufd identiffthe place ta dump- the ccnstruchnri debrs

wastgs of the cliy so ag i:cr cormply. wrth the Gur‘[structi'en and Demaoliticn Waate
Managemént Rules, 2018,
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Further the cnrpmratmn shall prepare an‘action plan in respect of the *
‘greenbelt to be. t[eveloped in ﬂ'[e !:lty Toad- ssde and also water founda’clun-

wherever pc:-ssﬂ::[e
Action: 'G-d"r__ﬁ misﬁinn_gr,_ Thoothukudi Corporation

Also weh[cJes in tha cnty shall be ehecked fer emission standards and
fi thiess. regular[y F“L:Fther the Transpdrf vehlclea carrymg codl,. gra\.rel elc 10 be
covered and wc:laiara rnay E:!e mpased wrth frne '

Action: RTO Thogthukudi.

Potice: officlal ate requested to. friake: arrangeient fo put up no parking sign

~boards in the.service roads. Further the police official are requested to.advice the

vehicle drivers. fo utlllzea the ‘paiking area 18- the port. trust, if any- viclation is.
netified mpose fine as per the law on thesviolators; .

_ Actlon: The Superintendent of Pnli:E,Tl;u'n'ﬂi.ukudi.

. The-Regional Transport DrFﬁr::er and Palice s mstmcted to prepare a schedule ta

monitar fhe . overloading of vehicles- espec:ajy the lotries and trucks sarrying
Tinber, ebal..eté:, in varous locatioh of the city and same may be submitled to
District Gollector. Also heavy fine will be imposed against the Vieldters.

Action: RTO-arid Superintendent of Police, Thoothukudi.

. The Commissioner shall prepare a defailed plan with fimeline and budget

reqmremenl fer laymg of feads in the predumrnate dust emission. areas. Also
submit the budgst reqmrement along withthe specification of the water: spnnkhng
vehiclg. Further the comparation shatild ldentrfy ‘the place . to Elump the
construction debris. waste from the m‘cy

Actiom: Cnm__mi_s_s‘ianar, Thoothukidi Corporatian

The Project Director, NHA} shiould take: neces_s_ar;f'-acﬂun to clean the rofa:l; ::ju_sf
frequently in the Road and. service road. Also submit the action plan w;thlttn:je
lihe in respect of the upcoming proiects pertarmng to the: Thoothukudi District

withaout fail.

Also the NHAI official is requested fo develop the greenbelf in the road medlans

and also prepare the -plan with fime- lipe-to the committeg. and- pmgress report.

with photograph every manth to. THPCB.

A;ﬁﬁn: Frgje-c-i:"ﬂirectnr‘,-_ NHAL Thgnﬂiukudi,



hﬂ""‘“—-—-...__m_ " ] o . . - ] _1_ &
8, ‘The Execiitive Engmeer nghwaﬁ shaﬂ take- necessaty action 1o clean the n:tar:l hedl
dust frequently in. the Road aind, sefvice road. Also submit the gction plan with -
tine fing' in - respect of the Upcoming projects. pertaining -0 the Thoothukud =~
Distriet-without fal. Also requested 1o subimit the ‘specficaticn of the migichanized ™
brimiming machiiie to TNPEB se-as to: subirmit the Beard for further. progessing

through 'th'ra' can‘ih’iittee. .

Also the Hfghways nfﬁx:lals Is raquested o’ develop ifie greenbelt in the
road medians and also prepare the acfiorn. plan w;th {irrie. e and progress report
with phoﬁ:\graph shall be: submlﬁed avety monthta TNPEE

ﬂptmn_. Executive Enginser SH, Thoothukiidi.

o

9. All the memhers are mstrueted to submit the -action -taken repot to re-:iuc:e Alr
Pollutiot in the ferfnat: presrcnbad by the TNFCB inayery month on o before 8%
without fajl so asto submlt the s‘ama o CF'EErthr-:-u,gh Baard.

Acﬂan AII Members! Stakehalders. ’
10.AH1 the :ndu'atnes are. requegted fo sul:rrnrt the- actmn plan koth short tem ancl

long term to-control the Air Paliution with reﬁpect 16:PMyp in thgl anit and action
- taker report on thie:same along with Photograph 1o ENPCR regularty.

' - Aetion: All Industrles; Thoothukud),

S Ly
. o . . . -Klj = ; s’ l‘ll . -
%\;kk}ﬂm&d - - ' . : S I. E . /"'Nr{ EKJI.’;
pEeX*udy | L D"st]}]ct Colléctor” |

Thwtnukq:h o - o El'hnathukudl
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Department

“The. mem;:ra.l Smbary tca

o -.GﬁVﬂmme:rr[:

Environment and Forest Department.

' Memher Secretazy, TNECB |

'+ Tamil Nadu Po]luﬁmn Cuntml Bnard :

Dizector, ~of

E‘mnmnmmt

D g:part_m_ent

t_'_leﬂﬂtnrate of Env::anment

S

Deputy Director fEDP]
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12 | Dismict EnmoﬂmentalEngmeerGfﬂ ﬁEE,- TNPCB, Thaothukudi -
' TNPCB .' o IS -
15 | Assistant . Enwmnm:ntal 0::-‘5-'13EE?MCE= Thostbuleadi
' Engineer, TN’PCE L o L
16 Deputy DEECEDI{IB’DB}—I . .. TNPDEFDEIE Chennal 32 .
17| Beputy Directer (Lawsi e -"; | TRPGC Board Chonnal 37

The Mem’ber Scereta:y T“QIllﬂ Nadu I-"n]luﬁ@n Con:tml Eua.rﬂ welcomed
the members 6f the Alr Pa]lunun Manrtanng Gfmlm;lttfe ‘members. and ‘the .
line department: nﬁim&*ls i discuss the. Actiafi plsm for the ahatement of Air - '_ S
Poltiition in Thogthtkadi city and mstructad f_he ‘Deputy Director Labs)-L 15"
pre&mt the power pmnt presentﬁ.!;lnn

* The Deputjr Dm:c:tur {Labs] TH'PC Easrd ‘made-the detailed presentahon
to the m&mhaars on Thﬂ ,thon Plan apprwed b}r Central Poliution, -Control
Board, Delhi ﬁar“‘the. a’batgment of air pﬂ]]unan m Tah&uﬂmkud; city based
and the d’lrﬂt}ﬁ.ﬂn issued bj' Ton' blE‘NGT' in 1E3 unglnal applicaﬂqn ’No 681 of

2018 d,ated 8. 1El 2018 ar..d a.ls@ the mphmmtatﬂn af the ‘Hetion pnmts by
th-e va:rmus departments s '

The 3&]1ent features of ﬂle Erq!sﬂntatmns a:e as f u]lﬂws _

- In I:L'Ldm there are 691 manua]ly D}}ﬁl‘-ﬂiﬂd J’m‘ Quahty‘ mﬂmtonng
- gta_twnﬁ m. 303 ciuea under Namma_n AT Quahty Monfmnng [NAMPj -
_ pm]ect apqnﬁared Ty CPCB a:mm mperat;:;m. Of thc ahnve 28 NAME
monitering staﬁuna.ar"""iﬁﬂm %tata,nf Ta.tml N-a}i*u Thasses EIE.‘EI‘GIIE are . :
iseated in the e:na.ea ____GhErmaJ, Eolmbatore CuddaIﬂ:e, ‘_I‘nchy' N
Salem, M‘etrurd Madureu and uimﬂ.x




TAMII. NABU P LLUTI
_The abmr‘e sta.hm& aite uFarateion 24 hDUIE ]:ras:s fnr m-::-mtom1g ﬂ:te o
criteria, pollutants tzc;z;ce a wgek rﬂgufarly a_m:l r_he resu.lts a.re uplaa?iad _ |
| inCPCBwebsity o |
. Based on the analyfical results f:::r thé geriod 2@11 2015 the CPCE,
- Dc&i:u has 1dmhﬁad t.he Thtiethtﬂmm Glty s a n&n attamm&nl mty
- bsed Gri the Particulite métter afsﬁe less: th.a:nlo iicrons {PMm]
values exceeded the’ prearﬁbed stmda:ds - .
The. ge.nrxal proﬁ.le axid ﬂm damegaphy c—f ﬂ{e Thonthuimm city: were
_presented. . | L
.MB_]DT Emtrﬂtu:ss ﬂf ﬂle Thnathulﬂ.ldl mt}r namely mdustna.l Pﬂrt -
__acmuues Fum:l mdusmve.s, Cammemial and 'I“uunsm acumm ware
presented. ' ' _'
Origin of Nnn ﬁtta:m_mmt c:ltj;' and - ‘BOUTCES uf acttmnes. whlch
cﬁﬂtr;butes to the PMJ{J’ vaiues were d.lscussed .
| A ss:; member ccmmttee “ﬂ.:: Quahty Mmmtormg Cammﬂ:tae {AQME)” '
| mmpnsang nf th& f@ﬂagqﬂgmembars Was Formied mde Gﬂ ND (D} No 20
dated 10 1. 2019 of” E'm.tlmnment a.nd F@Ieﬁts {ECE] Deparhnmt
' Chennal for the prepa:atlon and - appmvel of action plan for the
ahatement c-_F;aj: pa_l_lu_tLoﬂ as d.arected By .I-_Ign"blg: NGT(ER).

1 | Principal Secretaxy 0 Gwem:a&nt, Env:mmmﬂrt
| and Forests Deparf:ment S

Chairman

2| The Director of E1:|:v.’:|1'J:n.-1.1:|:uentr Depﬂl'tﬂlﬂl’t r::‘f

Ervironinent

Memb_er .

3 Ccmrm&smner' Transpot Departiﬂmt

' M.en:.lb_ar

4 Commmamner,’ Director Indusmes and Cnmm&n:e

Member

5 Enmm_tssmner _' _ Mumcu:fal o _ﬂc:imms_ﬁa.tmn

Member

Departmemt

Fax Gé-fi EEELJEDEE

' . ?B MGUNT ShLAE GUINEIY GHENNPJ E‘rﬂﬂ 032, '
_::22353T34 22353135 22353‘13‘5 22353437, 223563158, 2_353139 22353148, 2235314?




&1 Director, agnculture De-partmént S Memher

7 | The Membar Secrﬁtﬂ.ry Tamzl Pﬂ]IuT:mJ:L Gﬂnﬁ'nl Membe:r,n’ Gﬂnvengr '_
| Board. SRR i |

« The present adir enw:unment in the Thoothukudi city:and f_he annual.
| .aVEragE values of the Mo values were presefited.
. Sﬁur-:es of Air Pﬂliuuun and mvmtoqr of vehicles Based on the data. Gf
' TNPCB dand the State tranﬁpurt ﬁuthl;-ntj,r data base were presented.
. PIﬁBtnt Actlvl‘EES to reduca .Fur Po].lutmn 1eVel in 'I‘hoaﬂ'mkud.l towrl
was discussed. |
] ﬂch-:m plan for 'a%:atmg tlm peﬂuﬁ@n lwe’l m Thnijﬂ:ml-mdi mty-
o comprising - of * short term medmm s:ud long term achcm points
' appmv&d by . Cenhal P-::-]lutmn Control Beard up to three year
| msludmg the l::ngcung activities wer,e pmsente:i _ :
. The actmn to be ta-.ken h}r the- vations: dﬂpartmenta tﬁWEIﬂ:& the- "
. Implementahnn of action pIan wepe prcscntei o _
« The hudgetmy reqmremen’ts fnr ‘the 1mplementatu:rn of ac‘hun plan was
- requested frotn the atake hﬂlders fcr.r ;:ompﬂatmn and furwa:mng s
thie Ceritial Pﬂ].tui:iun Con’f:ml Eﬂarﬂ far:ﬁp‘p.ra‘s.rai Eli'ld ﬂ}a praae,ntaﬁnn
was- compiated ' o

. After the presentaul:n the Member Saargta:y Tamﬂ Hadu Palluﬂnn
Control Béard, emphaamed Ecﬂammgﬁ '

"o The ﬂchmtles af the Fcrrt tmst m ﬂ:u: "handhng I:nf :ltﬂms qspesmll}r coal, -
“sand etc., are t ‘be C]Dﬁ&l}f nmmmrsd o reduce po‘lluhen from nom




subj ects

' ._Based on. the ahmm the fmllowmg d.lsdussmns w&rn held o the faliﬂmng

L) _.The Chmf Engm&er VE:LC Pthrt H’usf hﬂﬂ mftﬂ'med 'l:hat all thie,
‘vehicles ,lemmg thf: port wzth the materials are’ cave:ad to rediice
spﬂls aﬂd ‘tu prevent fugmva emlsmona

The' P’nrt fzust has als@ prupased tn se.t up & nﬁ‘t cover 111 ﬂ1e port tc:.
avoid carrying of coal eress -:iu& tl:: the: h@avy md prevaﬂmg in 'th.e

tl:rwn jia) Ieduce em,tﬁsr@ns

'The Chief Engineer ; V.0. c Part ﬁ'ust ha.s mrormed f.hat tl're vc:ac port. .-

" has s.ampled EED numbers r.:!ﬁ tree 1:1 "the Th&athukud;l area but due to

_ the 5911:}? nakize of T_he sml the gr-:mrth Df ﬂ:;c t:sees WETE. fournd, to be |

slow and mteracﬁﬂns wﬂh the agnculture department was aJ:eady

dunﬂ to salve the' pr@blf:m ' _

The: Execuhve Direi:mr, Ind.naﬂ. UJ] Cerporaﬂmn L-lmateﬂ wha ig alsazr the

' .StE.tJE- level coﬂrdmatﬂr crf 0‘11 Oumpmﬂea af&i.ed that ‘thﬂ quallt}r fuels
are supphed in the Thoﬂtlmlmdl ety and &equent inspections were
done By Oil ¢ c:ﬁmpames 0! c:heck the: scdul"f:eratmn of fuels:. '

: .Rﬂsp:::ndmg to the query of Member S’EEIE‘EEJ.T TNPCE the State Jevel

. goerdinater of. oil _campamcs “has mphad__:that-:smaﬂgr hotels amd rpad

| side eateries .may be: br-‘.‘rught in to nét -ivqi'k- uf:'-'cleéher fizels by

' caﬂducﬁngama:enfssmgng»tha ugers-gnd i this regard the ol

?E MOUMT SALAL GUINDY, CHENNM 600082,

s 223531:34 223531351 22353135 9353137, 22353133 22353139 2235'31@ 22353141

“Fax Mﬂsﬁﬁﬂﬁﬁ
Eﬂ'f-}Ll mm;hﬁmdq vanl netin  Weak c masmu freeeln meaein




 companies will take necessa:y sa.mrey a&buut the mad side Dhaba. a.nd
eateries. shops. Th;e ED has alsn mfnmlad t'f:iat the plpehne for the

csupply -of na’cural ga.s fn:.m Hamana‘thapmm 1:0 SPIC N‘agar was .

~ already - und&t progress a_nd the same may  be extended to
Thopthaludi. anid p1ped. gas supply may be: manged

© Thé Divisichal Engineer, nghwaars I:ua.s informed. that the cleaning of
the. roads mechamcal bmama -are requ:rﬂd a.:nd in this regaid he has
informed  that n;a:;essary propgs_a,ls was suhmm,ed fcr the
prncurement o o B '

The Divisional Eng;neer ‘Highways informed that fhe reduce raffic
congesticon in the-_ *Ifhmﬂml-mﬂ_l ‘gity fhe comstriiction  of - grade

ﬁﬁpa&r&tﬂt is uhder 'pré'grgﬁé' anid m]i be completed before December

2089,

" 'The Prl;:r_vect Dmectnr Natmnal H,lghWa}'S auﬂ:mnty of India,

Thucrthuimdl Las n-rformed tHat ﬂlfﬁ thhWa}vs cﬁn.necnng Thoothulkudi
and Tiumelvell is pmpns&d to be f:xpanded tu 6 Jang -and in this
regard the _pmj__ect was app_mved___and__}ngc@sm centract has been
awdrded. o | ' S

1 -'The -Deputy’ E}‘.i‘.r:ectar Eiepa:tmeni: r:af Indusfﬂes ami Commerce has
'__mfonned that for setting’ up of MEME Indusmes a sum of Rs:2.00

g lakhs has ‘been affered ‘a8 mcenmv*e o ﬂ:e entrepreueurs a.nd the
.Dm‘trmt I.ndustrlal cﬁntre is- pmﬁdmg elea.ner ‘tEChnDIDg.les ta the

MSENME Industﬁﬁs -
The: Deptity: D:rectar nf ﬁgncuﬁidi"«a] DEPH:L}HT-LEHI has mfumu:d that

-there is no- ﬂgmcultu.ral r;;f bm masa m the Thwthukudi
Distriét anid all the gglqcujnaraaw-'-" féeare u’hJ;Lzed 2% animsl fed.

.
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s. The- Degl;rty C@mmmsmner af ‘Em‘.l Suppheg and. CDIZI.&J.IID:EI Prﬂtecj:tm
_dﬁ:pa:‘cment ha& m.ﬁ::meﬂ that frequent mspectmn O tha qua.hty of
- fuels: Wer&made a‘nd netﬁsaajar acﬁmns are tﬁken, o
~ » The Member Sécretary, Tamﬂ Nadu Ealiutmn Control Boar{i has.
expressed lus mncm-n ahuut fhe ,m:m presence of oﬁm:als from stske
 holdérs depe.rmiema ,namaly Tg-ansport and: Mummp-a.l Aﬂm.rﬂlstcattmn
since lot of action. pﬂmis ha;s tc: T:ie J_mplemeni:ed b}r the- dbove two
departments, : .
~# The mee.tmg eru:led mth &vrz!te af ﬂla.ﬁks b}r i:he D'F,-pui;f Dlrector
' [Labs}t -1 ' '

E}df Sham’bhu Kaﬂuhkar
Ch&urm (FAC).

-/ ,’Fcfward&db& ﬁ:dﬁ?'r_?f’-f
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Anntrase X

——

MINUTES OF THE WEETING TO DISCUSS THE PROGRESS MADE IN THE
IMFLEMENTATION OF ACTION PLAN FOR ABATEMENT OF POLLUTION FOR
THOOTHUKUDI TOWN-NON-ATTAINEMENT TOWN HELD ON 19.9.2019 AT
3.00 PM AT SECRETARIAT, CHENMAI-Z

PRESENT:

Sl. 1 Designation Cepartment

"

O

1 1 The Principal Secretary to Government. Envirenment and Forest Depariment.
2 I The Deputy Secretary to Gavernment. - Environment and Forest Department.
3 | Deputy Director(lLabs)-[. TNPC Board, Chennai

4 | Depufy Director {Labs)-il. TNPC Board, Chennai

5 | Distrct environmental Engineer TNPC Board, Thoothukudi

8 | Assistant Director{Lab) TNPC Board, Chennai

The Principal Secretary to Government, Environment and Forest Depariment
enguired about the non representation of members from other departments and the
Deputy Secretary informed that  the review was internal one.

The Deputy Directar (Labs), TNPC Board made the power point presentation
en progress made in the implementation of action plan for Thoothukudi town

The salient features of the presentations are as follows.

+ Genfral Pollution Contrel Board has identified Thoothukudi as non Attainment
¢ity based on the annual average values of Fivlyp exceeding the prescribed
standards.

« The present air environment in the Thoothukudi city and the annual average
values of the PMy, values were presented.

« Present Activiies to reduce Air Pollution level in Thoothukudi town was

discussed.

¢ |mplementation status of Short term action Plans was discussed.






o
| %%

Idéntiﬁcation of new Non attainment city ~Trichy by CPCB and preparation of
action plan for Trichy city was discussed.

Based on the presentation the Principal Secretary fo Government, Enviroanment and

Forest Department has stafed the followings.

The PM in values for all the three manually operated =stations are found to be
high above the annual average of PMyp during the months of June Algust-
2019 and the reasons rmay be explored for the high value for PMag in
Thoothukudi city.

The Activities of the Port trust in the handling of items are fo be closely
monitored to reduce pollution from non point sources.

The Corporation of Thoothukudi may be issued directions for the removal of
road dust in the city area to reduce air pollution.

End to end carpeting of roads may ke made mandatory to reduce road dust
from the unpaved roads.

A det.ailed Source Apportionment and Source inventory studies may he
conducted for Thoothukudi City.

The DEE, Thoothukudi was instructed to conduct mesting with Corporation
Commissioner, Thotthukudi for the pavement of roads as per the instruction.
Pericdical Vehicutar checks have to be done by Regicnal Transport officers:/
traffic police and imposing penalty for the vehicles plying without Pollution
under Confrol Cerificate (FUC) and over Ic]ading.-.‘

The Funds sanctioned by the Government of India under National Clean Air
Programmed SNCAP] has to be utilized by TNPCB for the purchase of
Mechanical Sweepers, Water sprinkling system , CAAQM station efc  fo
Thoothukudi Carporation.

Additicnal funds requirements may be obtained from Thoothukudi Corporation
and furnished to Board by District Environmental Engineer, Thoothukudi for
further action.

- The District Collector may be requested for the release of additional funds for

Thoothukudi  corporation , TNPCB, Thoothukudi for abatement of pollution.
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The technical Specifications of the Mechanical Sweeper and Water sprinklers
for the abatement of dust pellution has to be obtained from Thoothukudi
Corporation and furnished to TNPCE by DEE, TNPCB corporate office for
procuremant.

Awareness program ameng the school children's on air Pollution effects
maybe Conducted by Director of Environment like painting, slogan contest,
rallys,drawing -competition etc  among school childrens The funds required
may be released from the funds sanctioned by MOEF&CC, Delhi under NCAP
scheme. .

Part frust may .be requested 1o get invelved in the maintenance of roads
leading fo ports and periodical sweeping and water sprinkling under CSR
activities.

Tree plantation of one to two year old species suitable to the Thoothukudi
area may be planted to increase the green cover in association with the
cooperation of lzading companies in the Thosthukudi town under various
schemes,

With the thanks to the participants, the meeting came to an end.
(Sd)Shambhu Kallolikar
Chairman (FAC)

{ Forwarded by Crdet/

\Dﬁw‘%ﬁ%@}
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MINUTES OF SECOND MEETING OF THE STEERING COMMITTEE OF
NATIONAL CLEAN AIR PROGRAMME

The second meeting of Steering Commitiee (SC) of National Clean Air
Programme (NCAP) was convened on 12™ June, 2020 at 16:00 hours through
video conferencing under the Chairmanship of Sh. R.P. Gupta, Secretary,
MoEF&CC. The list of participants of the meating is enclosed as Annexure I.

2 ' At the outset, the Chair welcomed all participants and thanked for
Jeining through video conference (VC) in this challenging Covid situation.

3. Sh. AK Nautiyal, Jt. Secretary & Mamber convenor — SC made
infroductory presentation along with progress made on NCAP to update
new incumbent members of the Committes.

Detaled physical and financial progress was requested to be
provided by MS-CPCE in his capacity as Chairman, Implementation
committee of NCAP.

4.  The agenda items were deliberated as under:

4.1 Agenda {I) Confirmation of the minutes of 1*' Steering
Committee of NCAP

i. The commitfes confirmed the minutes of 1% meeling as there were no abservations
received from any one of the commiftes members.

42 Agenda (I} Inclusion of 20 More citles under Non-
Aftainment category (NAC)

i.  The committea was Informed that Initially a ligt of 102 NAC was conslderad undear
NCAP based on the air quality data from 2011 to 2015, 20 new cities are now
proposed for inclusion based on air quallty data from 2014 to 2018. The list of the
new cities is as below:

Andra Pradesh {8} Ananthpur, Chitoor, Eluru, Kadapa,
Chgole, Rajahmundry, Srkakulam and Vizianagaram

Gujrat {1} Vadodara

Maharashtra {1) Thane

Odisha {2) Kalinga Nagar

Tamll Nadu {1} Trichy

Telangana (1} Sangareddy

Uttarakhand {1} Dehradun

Waest Bengal {5} Asansol, Barackpore, Durgapur, Haldia, Howrah & Raniganj

i.  The commitice approved inclusion of these cifias undsr NCAFR prograim.




A

4.3 Agenda (lll) Revision in criteria for allocafion of NCAP
funds to synergise with XV-FC recommendations

It was informed thai the fund for implementation of city acfion plans has been
released in FY 12-20 ag per the approved following criteria:

28 cifies with million plug populafion & P11 0=80pg/m? Rs. 10 Cr
20 cifies (5 to 10 lakhs population) sach Rs. 20 lakhs
44 cifies (<5 lakhe population} each Rs, 10 lakhs

XV-FC has recommended budgetary support of Rs. 4400 Cr. for 42 million plus non-
attainment cities (MPC) (Annexure II). There are 33 cities which are comman with
NCAP. Accordingly, it was proposad that such cifies may be excluded for funding
support from NCAP.

The commitise recognizing the recommendation of the XV-FC, approved fo the
proposal fo fimif the funding fo cifies which are not covered under XV-FC
recammendations.

{Action Monitoring/implementation Committee)

44 Agenda (IV): Preparation of Air Quality Profile Maps for NAC
based on scientifically accepted indicative grid based survey using
sensor technology

It was informed that many of the NAC are not having adequate number
of ACl Monitoring locations as per the guidelines of CPCB, and therefore
devising any action plan is a challenge. Proposal to prepara Air Quality
Profile of NAC based on “indicative survey” including PM2.5, PM10,
(oplional NQ2, 802, 03, CO, and SO2Z)y along with environmental
parameters such as Temperature and Relative Humidity was presented
with its technical details, operational mechanism and cutcome benefits.

Affer detailed deliberations on the subject, it was decided that a
committee under Chairman, CPCB having representafion of
Independent expert member of SC namely Prof. S.N. Tripathi, Director
General TER! or his representative, one represeniative from SPCB,
Chairman Moember Implementation Committee {Member Secretary,
CPCB), Director CF Division (MoEF&CC) may examineg the efficacy of
capturing data by means of safellife based imagery system and sensor
based system. The Committee may also analyse the objeclive of the
proposal, its cost effectiveness, acceptance of sensor based data and
other relevant aspect with regerd to the proposal including modus
operandi, safeguard required in contract document to ensure /A and
Q/C of purchase data, if agreed.

{Action: MoEF&ECC/CPCE)

4.5 Agenda (V): Adopting October-September as Air Quality
Management Calendar



ii.

1ii,

iv.

The proposal to define October — Saptember as calendar year for all Air Quality
Management (AQM) purposes were put forth highlighting the imitation of the present
practice of January- Decsmber reporting pericd.

The comparison of annual average data having representation of all four season of
India with NAAQS |s more scientifically and stafistically acceptad. If will extend the
scigntifically sound bassline to ascertain the cause and preparation of acfion plan far
comractive messures.

After discussions the commitiee decided to adopt the financial year instead of
Cctober— September. The committee alse requested CPCB to normalise the (past)
data and report it accordingly.

(Action: CPCB)

4.6 Agenda (Vl): Status report on Co-operation initiatives by
International Agencies (WB, UNEP, GIZ, SDC, UNDP etc.) for NCAP
and other R&D projects

The committee was appraised about the varinus propesal recsived by MoEFECC
from intamational agencies (UNEP, USAID, Blopemberg P, WB, GIZ, SDC, AFD
organisation in support of NCAP program along with their city of interest, or where
they have started prellminary work, It was also informed that some cifies have
affracted multiple agenciss and there seems to be duplicity of work being proposed
by these 1A, It was informed that a commitles has been constituted to assess the
proposal, and evaluate the synergy of proposal with NCAP pragram. A clear mandate
on wark to be carried out or support by such organisafion will be laid down with the
approval of Chaimman, Steering Committee,

(Action: MoEF&CC)

4.7 Agenda (VIl}. Staftus on Financial and Physical Progress of

sancfioned work under NCAP

Chairman, Implementation committee briefed the physical and financial progress
made by each stakeholders. Action plan has baen finalised for 102 NAC,

Addifanal Secretary, MoEF&CC appreciated the progress made on devefopment of
actfon plan for NAC, bt highfighted that the acfion plans should clzary fdentify
targets end defiverables wilth timeframe. They shoufd alsoe have moniforing and
associated reporfing framework. CPCB was reqguired fo incorporata such modificafion
in the Action pfan of NAC cifies.

The commiffee appreciafing the efforts, emphasised that unifformity in moniforing and
reporiing mechanism shall be maintained. CPCE may submit the progress made in
this regard fo the monitaring commiffes at fhe sartiest,

(Actlon — CPCB)

The committee opined that i is prudent fo avoid huge capital investment on CAAQMS
and decided thal dafs purchase system may be adopled. Appropriate safeguard
measures for data integrity may be developed for swifching over to data /service
purehase approach. Al fufure CAAQMS may be endeavoured under data / senvce
purchase method except in compeliing sifuations.

(Action — MoEF&CC & CPCB)




vi.

The committee opined that the ciffes which is yel fo sfarf the work on deployment of
Ermergsncy Responss Systam and Public Grisvance & Redressaf Systerm and may
be pursed o expedils the process and complete it within next quarter, before anset of
wintar,

(Action — implementation Committee)

The commitfes observed that the Uity and efficacy of the mechanical sweeper may
be scienfifically assessed by a (eam in differsnt working snvironment and further
funding may be consfvered based on findings of the study. CFPCB may underiake the
study on the efffcacy and use of mechanical sweeper a3 a measure for afr poliition
confrolmitigation. :

{Actlon — CPCB)

The Committee was informed that work related to “Esfablishment of iype testing,
calibration and cerfification fecility for Onfine Gontinuotis Emission Monfforing Sysfem
{OCEMS) and Continuous Ambignt Air Quality Mondoring System (CAAQMS!” has
been sanctioned to CSIR-MPL project undar NCAP, for Rs. 54 Crores and Rs. 20.44
Crores has been released during FY 18-20. The work progress made so far is not
satisfactory and execution of Mol [s between CSIR-MPL and UK-NPL is pending.

it was decided that the matter may be .cfosefy folfowed by CPCE so
that the facility should be made operational at the earfiest.
(Action: MoEF&CCICPCB}

4.8 Agenda (VIlI): Proposal for Fund allocation for FY 2020-21

The status of fund allocated and released to cities under NCAP based on the oriteria
approved by steering committee in its 1 maeting was pressnted. Inadvertent mistake
of not including two NACSs namely, Visakhapatnam and Tuticorin in the list was also
reported and Cuttack- Bhubaneshwar as a single city on reguest of the State was
also informed 1o the committas.

Furthar, fund allocations under NCAP based on FY 2019-20 budgetary allocations,
including revised apporfionment of fund from Gontrol of Polfution scheme, was
informed to the committes:

. No. [Comiponent Rs.{Crores)

Implementation of Cify Action Plans 230

RAaL, Studies and Projacts 20

Praparation of Spatial Air Quality profile maps for non- v
aifainment cifies

Capacity building, Strengthening of CPCB and development of 3
NCAP Portal

Total : 230

The commiltes after examining the rationafe for propoged fund alfocations criteria
suggested that the fund allocalion showld include the performance of each cffy on




Iv,

their cormmitfed acfivities as one of the criteria, Further, if was defiberafed and
decided thaf goveming factfors for fund allocstion should be as follows:

{a) Popultation of the city
{b}  Area of the cily
{c} Polfution tevel of the city (Severity of pollution as scale)

Daged on above 3 criteria, fund affocation may be estimated for FY 2020-21.
Weightage for performance may afso be worked out for subseguent year
Accordingly, it was decided thaf a revised raffonale including edequale welghtage fo
performance may he devised and accordingly, fund allocation may be proposed for
consideration and approval of the Chalrman. Performance assessment criteria may
also be framed fo maintained uniformity. The fotal funds az grant for city action plans
shalf however he mainfalned af Rs. 230 Cr during FY 2020-21.

(Actlon: Monitoring/Implementation Committee)

49 Agenda (IX}: Ratification of interim decisions by the

Chairman, Steerlng Committee

(i)  The committee was informed about certain interim decisions
made during the period (1% Steering committee till date) to ease
working and facilitate implementation of work plans under NCAP, with
due approval of Chairman. Details of such decisions and allecation of
funds were presented to the committee for their consideration and
ratification.

a. Constitution of Committee to review project progress, define terms
of reference for cooperation with external agencies, project appraisals,
fund management issuss under NCAP,

b. Rs. 1.06 Crares disbursed to CPCB during FY18-19 under NCAP
with Rs. 80 Lakhs for Grants for creation Manual Ambient Air Quality
Monitoring Stations and Rs. 16 Lakhs for Grant-in-aid for Satellite-
based Monitoring of ambient PM2.5 at national scale for air quality
management (IIT- Delhi}.

¢. Release of fund to Visakhapatnam, AP - Rs.12 lakhs and Tuticorin,
TN - Rs. 6 lakhs.

d. Release of fund {Rs. 44 L in FY 18-19 and Rs, 20 Cr in Fy 20-21) fo
CSIR-NPL for Establishment of type testing, calibration and certification
facility for Online Caontinuous Emission Monitoring System (QCEMS)
and Continuous Ambient Air Quality Monitoring System (CAAQMS)

e. Engagement of Research Asscciates and Consultants on
Contractual Basis by CPCB for NCAP work to be posted at CPCB,
MoEF&CT and SPCBs - Rs. 4.2 Lakhs (FY 2019-20)

(i}  The Committec affer deliberation on the above issues concurred
fo the decisions taken by the Chairman.

4.10 Any suggestionsicommentis/views with permission of Chair

(i} Chairman reguested members to put forth their
suggestions/comments for improvement of the program outcomes.
Suggestions from Dr. Ajay Mathur, DG-TERI, Dr. 3. N Tripathi, MS-

6



UPPCB, MS-PPCB in respect of target based city action plan, SA and
Emission inventory studies, Air shed based air quality management
approach, review of NAQS with achievabilify in light of lockdown
studies, and purchase of CAAQMS through GEMS portal was made.

Chairman, emphasized that NCAP needs clear cut articulation of
targets, reporting format and standardized guidelines for all NAC for
future reporting of physical and financial progress of cities and grant
making. It was also recommended that all future grants under NCAP
should be govemed by city aftributes and pallution potential with 25%
weightage of the performance made by respective cities on their
commitment fowards the eary allocation of fund. The city action plans
should involve local regulatory bodies for effective implementation and
anforcement of pollution contral regulatory provisions. Each city should
collaborate with Institute of reputes in this. program as knowledge
partner and alsoc may be for third party assesament of performances or
other technical assessment.

ii. Sh. V.N. Kale, AGM, DACFW, Mo informed the Committee that Rs. 800 Cr has
been earmarked for in-situ management of crop residug buming in the state of UP,
Haryana and Punjab which includes distribution of farming equipment based on
revised guidelines. Tha action plan is awaited from Stafes as per the revised
guidelines and funds will be allocated as the action plans are received from States.

The Commitiee took nate of above suggestions.

Meeting ended with a vote of thanks to the Chair.

ARl e e ek ok



8 -1 OhoLh e G R e

Annaxure -1

LIST OF PARTICIPANTS

8hri. R.P. Gupta Secretary (EF&CC) — In chair

Shri. Ravi S Prasad, Addl.Secretary, MoEF&CC

Shri. Shiv Das Meena, Chairman CPCE, Chairman CPCB

Shri. Arvind Kumar Nuatiyal, Jt. Secy, MoEF&CC — Mamber Secretary, 3C
Dr. Sandeep Saxena, IAS, Additional Chief Secretary, E&F, Govt of TN.
Shri. Ravendiran. E. JAS., Membsr Secretary, MPCB.

Shri. Vivek Kumar, IAS, Principal Secretary, WB.

ghri, 5 P Subudhi, IFS, MS, UKPCB.

Shri Debidutta Biswal, IFS, Spl. Secy. F&E Dept. Member Secy, OSPCB.

. Shri. Thiru. AV. Venkatachalam, IFS, Chairman, TNPCB.

. Shri, Niraj Singhal, IFS, CEQ, WB.

. Dr. Ajay Mathur, Director General, TERI {Email dgi@teri.res.in)
. Dr. 8. N. Tripathi, Professor, Dept of Civil Engineering, |IT Kanpur
. Dr. Prashant Gragava, Member Secretary, CPCB

. Dr. M. 5. Satyanarayana Rao, JCES, TSPGB,

. Dr. D. Pragad, ES Head air section, TSPCB

. Shri. A. Ramchand, Chief Envirenmantal Engineer, APFCB

. Shri. Krishna Murthy, APPCB.

. Dr. BV Prasad, Junior Scientific Officer, APPCE

. Ms. G. Neelima, Consultant, APPCB

. Shri. P K Gupta, Additional Director, CPGB

. Ms. Sakshi Batra, SBenior Scientific Assistant CPCB

. Shri. D. M. Thaker, Environment Engineer, GPCB

. Shri. Thiru. R Vijayabaskaran, Mamber Secratary, TNPCB

. Dr 8. Selvan, Chief Environmental Engineer, TNPCB

. Shri. Thiru. V. Thyagarajan, Deputy Director {Labs), TNPCB

. M=. Rema. T, Consultant, TNPCB

. Dr. D. N. Pandey, Secretary, Dept of Environment, Govt of Rajasthan, Jaipur
. Dr. Vijai Singhal, Member Secretary, Rajasthan SPCB, Jaipur
. br. N R Sahoo, Chigf Environmental Engineer, OSPCB

. Shri. Ashish Tiwari, Special Secretary, Govt of UP

. Shri P. K. Trivedi, Chief Engineer. MPPCE, Bhopal

. Shri. G. Ambulkar, Chief Chemist, MPPCE, Bhopal.

. Shri. E. R. Krunesh Garg, Member Secretary, PPCB, Patiala

. Dr. V. M. Motghare, Joint Director, MPCB, Mumbai.

. Dr. Ankur Kansal, Environment. Eng., UKFCB

. Dr. Dipankar Saha, WBPCB.

. Ms. Dipanjana Maulik, DoE, WB

. Shri. T C Nautiyal, CPGC, Chandigarh

. Shri. Prof Sharad Gokhala, Guwahati

. Shri. Kamaljeet Singh, Adl Secretary, DoEF&CC Govt of Bihar
. Sh. Sundeep, Scientist F, MoEF&CC

. Dr. Sudheer Chintalapati, Scientist E, MoEF&CC

. Dr. Priti Sigh, Scientist C, MoEF&CC.

. M=s. Neha, Consultant, MoEF&ACC

. Ms. Monica Chalaravarthy, Consultant, MoEFECC.




Annexura Il

Million Plus Cities allocated grants for clean air for 2020-21
(as per 15" Finance Commission Report for 2020-21)

Finance Commission
ri; State City Grant allocated for
|- _ 2020-21 (in Rs. Crore}
1 Andhra Pradesh  {Vijayawada 62
2 Visakhapatham 73
3 |Bihar Patna 204
4 |Chhattisgarh Durg Bhilainagar 52
15 Raipur 55
B |Gujarai Ahmadabad 182
7 Rajkot 40
B Surat 131
S Vadodara 52
10 |Haryana Faridabad 48
11 [Jharkhand Dhanbad 52
12 Jamshedpur 58
13 Ranchi 49
14 |Karnataka Bruhat Bangalore 279
15 |Madhya Pradesh [Bhopal 88
16 Gwaliar 51
17 [indore 101
18 Llabalpur £9
19 |Maharashira Aurangabad 32
20 Greater Mumbai 488
21 [Nagpur 66
97 [Nashik 41
23 [Pune 134
24 \Vasai-Virar 32
25 [Punjab Amritsar 38
26 [Ludhiana 52
27 |Rajasthan Jodhpur 62
28 Jaipur 165
29 [Kota 54
30 |Tamil Nadu [Chennai 181
31 [Madurai 31
32 Tiruchirappalli 21
33 |[Telangana Hyderahad 234
34 |Uttar Pradesh Agra 90
35 Allahabad B2
36 Ghaziabad 121
37 Kanpur 148
38 Lucknow 148
35 Meerut 72




40 Varanasi 73

41 [West Bengal Asansol 34

42 kolkata 385
Total| 4400
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- . Envitonment & Fore
Departmerit, Secrets
. Chennal - 60¢ 009

Letter No.17417/EC.2/2017- 26, Dated; 02.01.2020

Fram
Thiru K.Shanihugam; IAS,, |
Chief Secretary to Government,

Sub: Envitomment — Amblent Air Qualify Mamnitoring; -
AcHon plan for the nﬂn-ai:tammen‘t city Trichy ~
Actmn plan $ent ~ Regarding.

Ref: 1. G.O.RY No.20, Envirdnment and Forests (EC.2)
Department, dated [0.01.2019.

2. Prom the Member Se{:rctaw Central Pu]luﬁon

Control Baard, Néw Delhi Letter

No AQM/AP/2019-20, dated 03.09.2019 and
14.10.2019. _

3. From thie Chairman, Tamil Nadu Pellution

Control Board, Chennai:32 Letter No.TNPCB/

DD{L];;::1544;2019 dated 26.12.2019.

With reference to your lsttérs secmnd cited, 1 submit the Acfion Plan for
the rion-attainment ¢ity Trichy as per the p‘rescnbecl fortriat, inecorperafing the
key components. Further, Iam to state that the said action pla.n has beeri duly
approved by the Aif Quality Mﬂm‘tnnﬂg Cmttea constituted vide
reference -1 cited.

¥ ouirs fai ﬂ:fj.l%ly,

e e

' oy e - & - ~
Copy to & G0 ‘f oo et e

‘;Pﬁe Chairman, _ ' ' : ‘m ™
Tamil Nady, Poluiton Cerntiol Board,, : - ;
Guindy, Chennai -32 [fﬁr negﬁssary actior] { ISRl g

The Private S&cretary to Chief ﬂecretary 10 Gnvernment l\ PNIRES :
Secretariag, Chennsgag- : _ ; Cantral B iy

. . IR SRR
et A
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——4 CENTRAL POLLUTION. CONTROL BOARD

MINIETRY OF ENVIRDNIENT, FOREST X CLIMATE CHANGE SOVT OF INDiA

ﬁreﬁeb%emf

SPEEDPOST

AQMISPROIS2 2 [o4 fromo

-

Gowt, of Tamilnady
'Emimnpmnt_-and;r?‘nreswﬁepmmm
Secretatiat, Chennai, Tamil Nady. — 6066009

Sith.: Directions under Sgction 314 of The: Afr (Prevention snd ‘Contro}: of Pollution) Act,

1981 regarding preparation uf action plans far-mon-attainment citics as. per Hon’bie
NGT order dated (8-10-2018-jeg.

WHEREAS, under Section. 16, (2) (), {d) (&) and G) of The: Air (Preveiifion and Gontrol, 6F
Pollution) Aef, 1981, mandatés Contrel Pollution Contril Batd. (hereinafier-reforred as CPOB)
1o execiite ‘hition-wide Programme, prhﬁtfﬁ; technical assistanice mnd. giidance to the Stale
Boards for prevention, cotitrol. or abatemerit of i polfution: collect, compile and publish
feehnical and statistical dsta relatitig to dir pollution:contral’ snid abatemetit GF air-pollution and,
perform such ottier functions'as may be prescribed; -

WHEREAS, air polfiition particularly PMio.and Py hids emetiged as-a:major health concem in
moist of the cities &fowns, with air.quality rezehing to alarming levels:

WHEREAS, based on the dita, for the:period 2011201 5'gnd WHO: report 2014/2018, 102 cifies

failed to mest the prescribed standards.are: identified 4 Hiotl-attainmnent cities;

WHEREAS; severiregional wotkshops were. organized to sensitize SPCBs and Stakehalders to
develop-city specific action plan for conitrol of air pollution in Hiese nor-attainment cities;

WHEREAS, in purspant to Hon’ble National Green Tribunal order dated 08-10-2018, ail the
States and. Unjon Térritories with non-gitainment citfes were required ffo constitiute Air CQuielity
Ménitoring Committee (AQMC), .4nd AQMCs to. prepare appropriate -action plans’ within two.
meonths aimed ‘at bringing the standards of air qualify within the prescribed. norms within six
uonths ffom date of finalizafion of the action plans;

WHEREAS, . as. per order of Honble Natiorial Groen Tiibunal, & three member comimittes shall
examine the Agtion Plang and on the recommendations of the ssid Corminittee, the Chairman,

v T reco;
Contd.,.,

A

‘gf@y WeT gl argd R, FReei-110032
Parivesh'Bhawan, EastArjiyyNagar, Delhi-fi0032
T/ Tel 1 43102030, 22305792, TEHIGE/ Welisite.  wiwyi.cpeb.nic.n
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WIHEREAS, 20 additional non-atiatnmer cities hes been idenitified based on data for the period
214-2018;

WHEREAS, Hon'ble Naionsl Green Trivunal sxder dated 06:08-2019, directed conoerned
SPEBs fo. prepare city action plans for 20: newly added. Non-atfainment. cities and submit fo
CPCB-withintwo months;

WHEREAS, city action plan for. Tuticorin ity of Tamilnady Statc was already” approved for
implementation-on 16-D5-2019;, g

WHEREAS,. the. city action, plan for one newly added non-dttainment city of Tamilnzdn was:
submitted to- CPCB on 02:01-2020;

WHEREAS, the three member coitintities é¥amingd the city plan of Trichy on March. 04, 2020
and recommendatioiis of commiities are placed ai Annexiire-] afd Annexvire-IL;

“WHEREAS, in'view of recommendations of ttie three ember committes, Competent Authotity
‘s not approved the city action plan foraforcsaid city in state of Tamilnadu;

Now, therefore; in exerise of: powers ufider Section 31 4. of The:Afr (Prevention‘and Carifrol'of
Pollution) Agt, 1981, you are directed:to submit-revised cify:acfion ptan for Trichy keeping ifl
view recommendation made as per Anfexurs-J including:financial layout at the eatliest;

Reeeipt of this direction: shisll be: Ackmowledged immediafely and action taken. shall be
cornmupicated to CRED withir 07 days.




« State: Tamilnadu:
= City: Trichy

+  Plan received on date: 02-01-2020

A

Annexpre —J

| Key Component

- Observations

| Hemarks.

B Quality Monitoring Network

, Source Idenification.

i Source Apportionment (SA) &nd
‘f Emission Invemtory (ET)

:-ﬁéﬁl}ﬂ Points

‘Timeftame

- Public.Awareness and Complaint
Redressal Mechanism

Budget Support

“The plan is-2ot Fropedty prepared.

‘I¢ is. generic in namre aad lacks
specificity & proposed sctions:

' addressing key components.

Plan needs o be re-dome. nd.
jubtnitted as per the format

[ :Not recommended. Plan, needs T bere-dons and submitted as per

| the farmataddressing key components (See Remarks).




ANNEXURE.TI

{Feneral observations made b}r thireé nigmber, committee for further improvements in the

plans:

1.

Emission’ Inyentory , Source .Apportionment and Carryilig Capacity Assessment:
Vehicular Poliotion, Indnstrial Emisions, Population Deénsity, Constroction Astivities
The AQMCs should duly address the abovs, issiies so ‘that the citics Teimiain air quality
complisnt in fiture and- some -ackivitics;, if required, are restriced in futuré plenning. It s
expected the kmowledge fréiit BL, SA. and carrying capacity assessrnent will upgrade: the
action plans.

Tnteriin Emission Redicton Targets :
Thé plans shiold inchade anditable and verifiable, ffitorin emission feduction fagets. This
will énsure ¢ontimious-and fimely implementation of actidiis!

Challenges in Tmpleifientation; Role of Central Agencies:
Seine actions proposed ir the plms (eig, supply of ENG or PNG) will require. ecordination

concesied agencies for efféctive implamentation,

Consideration-to Graded Response Action Plan (GRAP).

The GEAF is en important coﬁﬁﬁg&nu}r fjla]]_ in NCR. The SPCBs. may give ‘diae
considerstion fo the GRAP and. develop' a giiitable plan rilevant to the smissions-in the cify.
and likelihood of theirimpact on &ir qiality.

Pistriet Lével Monitoring Comimittee

‘Hesides AQMC, 3 monitoting committes headed by e Municipal Commissioner or District

Magistrate comprising senior officers Fom concerned departrierits .mﬁ}r be: considered to
revigw the progress-and ensure smoofh fisiplefentation of the plan,
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TAMILNADU POLLUTION CONTROL BOARD

}/02151/2019 dated 19-10-2020

NOTIFICATION No.TNPCE/DD(

ORDER

Sub: TNPCB- Retrofitting of erhlsslqn contral devices/equipment in DG
Sefs with capaclty* of 125 KVA.and above in Tamil Nadu — Eitension
cftlme litnit— rég.

Ref; Notification No. TNF’CBILabEIDD[L}M‘I 51!2{}19 daﬁd 10-06-2020 &
even dated 08-10- 2D2I:I

The Hon'ble NGT vide order O.ANo.681 dsted 05-08-2019 has observed that
“tfie tiragline. fo' reduce the air potiution by 30% needs o be rediyced and the target of
reduction needs fo-be increased, having regard-io adverse effect on.public health and i
view -of constilfiorial mandate of fundamental right fo breathe clean air, 1t further states
that the air pollifion caused by DG sels needs to be a part of the dction plans, which
fay, i necessary, réquire retrofitting of Emission Conirel Devices/Equipment on
generators already inuse”.

There is a proposal far National Levei target of 30% reduction of PMy and PMzs
concentration in the ambient air under the National -£lean Air Programme (NGAF).

in this regard, TNPC Beard has fssued a Notification regarding Retrofitting of
eniission control devices/equipiment in DG Sets with capacity of 125 KA #nd above on
1.!_]4]6-2&2[1 & izsued another Notifization on 08- 1&—21]20 fﬂr extension of fime limit.

the various lnclustnes and n’ther-argamza‘tlnns; dueto the_ fnl_lc:wrng reasons

1. CﬂVID—1 9 PANDEMIC.
2. Non availability suppliers of CPCB Appraved agencies &
3. Financial Constraints,

the date of compliance for refrofitting of emission control devices in DG sets with
capatity of 125 KVA and above to all the industries and other establishmerts operating
DG sets, within the jurisdiction of the state of Tamil Nadu, is further extended fill
31-03-2021.

{S¢/JA.V.VENKATACHALAN, LF.S
" CHAIRMAN,
TAMIL NADU POLLUTION GONTROL BOARD.

fiForwarded By Orderff

DEPUTY DIRECTOR (Lab

No. 76, MOUNT SALAI, GUINDY; CHENNAL - smnaz
Tel ; 22353134, 22363135, 22353136, 22353137, 22353138, 22353139, 22343140, 22353141
Faix: 044-- 22353068
Email tnptb@mda vsnilnetin ‘Wab:: www.inpch. gov in






From B ;L S - .
Thirg AV, Venkataahﬁlam L F. S - 'E-'Th& Additmnal Chief Secretary to
Chairman, { Government, =
* | Tl Nadu Pollutiott C@mthal ch | Enviroptmetit and Fﬂrests Depa;tf::n.ent
| 76, Mount Salai, Guindy, . - |- Secrefariat,
] Chen.na:rﬁﬂﬂ 032, = _ . | Ghemngi - 600 009,

Sir,
Sube:

Ref;

Lr.Ko. TNPCB/CAC/E: nz'?zm 2020 Dated: ~ 15.06.2020,

TNPCE - Upgraﬂamn of Iabaramﬁes to achieve Resl Time
Alr Pe]lutlcm f@f&cashng in. Taim:.l Nadu: ~ Ferrmss-mn to
entet: ity s Memorandum of Um.u:lemtand.mg (MoL) for

pl‘E‘-pEIE.‘tLGII of Detailed. Pn:gent Repc:rt [‘DPR] - Additmn,al
details fumished —-\Rega

1. T.0, Letter No TNPCE;’ C#LCJF 027207/ 2018/
di.06.81.50720,

2. Govt, LrNo. QESJEC-EHOEGhIJdated 11022020 and'
98 05.2020. .

KH‘J.—L‘?*

Linvite your kind stteniticn fo the -referé?:me first cited, wherein TNPCB has
requested fo the Gwernmeut, Enwmhment & Farﬁs*ts Deparhmeﬂt to Issue
'necessa.ry Government, crders Tay perrmtung TNPEB to. enter mto & MoU with
Mfs. XD Corporation SA, Switzerland. for the pre;qa;aunn_ of DPR 4t a cost of
Rs.9,90,000/~ (Rupess Ninie-Lakh nd Nitiety Thoussrid only] for Real Time ir
Pollution forecsstinig in Tamil Nada, The Gwemment vide le‘ttGr ind. e‘ited has,
requested certain additonel deftaﬂ:s In this rEgé:rd thc 1sllowing dcta.l.ls arg:

furmﬁ:ed

1. M/ XD Corporation. 84 i orre, of f_hc techm'::a.l experts in the alrpu]lu‘ann_ _
mogelirig and their Eg'stems a:rE in @peratmn in E‘umpe and USA. The air
quatity forecasting is done by D}*namc Air Qualify Control Solution
{DACS] software mode] which is paterited and award winning Activesneursl

obfects Artificial Inte‘.lhgpnce AT} snftware and high -perfﬂrmam:e
compuiting the deliver the most: eﬂmprﬂhbnswa and reliable air guality
control system ever buiilt. The DACS: software Integrated the Whrzﬂ_e suite of
tntdels and mpdular related’ te urban air PDHliﬁUl-‘.l' tnedeling and poliey
fmarmgl gnd health impect agséssment irto ohe séamiless frame work.
Kﬁgfﬁncludes emissions, urban me’teﬂm]ggy ‘urban aif guality and
%t&g}:ated assessment madels

.I' ﬁ.l%
ﬂv-‘ "5

L The system of yezl time air pollation fore‘cashng by M{s. XD -Corporation

xiﬁﬁ Latisanne, Switzerland is patﬂnt&d AT software and IDs .are tinigue. AS per
rule. {13} of the TN E’atar {F&CP} Rules; 1983 the Board may <ngage a

Mo, 78, MOUNT EhLﬁ:J, GUlND"r’ GHENMAI SEIU DEZ

Tel + 27363134, 22353135, 22353136 D2ES 37, 22353158, 22353130, TI345140; 22353141

Faw - D4 - FEEE30EE
Email » inpéb@mds ugri.meti ish « vawwinpeb.goein
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consultancy provided that in cases whire the cost of consultancy exceeds rupees.

five thousand, the Board. shall rﬁpdr:t"'tﬁt- matter of such consulfaney 1o the
Government, hocordingly, the Board has engaged M/s. XD Corporation SA &5
consultaney and Iatimzted the same to the Government:

Further, during: the 190% CPCB Biard meeting held through Trdeo
Confererics on 9.06.2020, the Mem’naﬁr ‘Secretary, CPCB; has inforzned that
ehgaging a consyltancy service of a Tepuite organfzation wha is expert in the field
arrd parhcularly carried cut- utrltzmg the: Grants-iti-Aide-Schemie, need not- be
ingisted to come thmugh Te::der ﬂcn sinee. thqr are exl:aert in that dofnain and
the projéct cost is to be meet through the .gr_"a._n"t. issmed by__the ‘CPCB. In this
=CES'£';,'. the Board has :recéive;d. grant. of Rs-,'-f-]f,- i.ﬁ_,ﬁ’?;_é_.ﬁ? /- frein CPCB  vide letter
No. PCP/CoP/AAoP/2019-20; dared '26,11.2020 under the head of Assistanec
for Abatement Gf';l‘-‘ﬂﬂuﬁﬁn’, From this furd, the amount af Rs, 9.90 lakh will,
énly be paid te Mjs, XD Corporation SA to prepare @ DPR for Real Time Air
Pollution: forécasting in Tarnil Nadu. Hénce engaging M/s. XD Corporation with
totsl prgject cost of less than R& 10 lakh shall .m:t come under fhe ambit of thé
Transparehicy i iri Tender Act
(2). The above proposal was placed in thé 980% Roard ‘meeting held on
%2.01,2020. A copy of Board agenday resolution passed and the B.P Ms.No.12,
daited’ 12.02.2020 issuéd in this tegard are enclosed.

(3). A copy of the letter No. PCP/CoP/A&gP/2019-20, dated 25.11.2020 écéived
from. Central. Pellution Coatrél Board regarding the grant released for the
financial year 2016-2020:is enclosed herewith.

The Board wide letter dated 05.03:2020 have issued in Principle
acceptance letter to M/s. XDCnrparaﬁon, Switzérland wherein it was: informed
them that the fund for the above work will be releassd: only after setting the
approved from the Government following sl procedure, {Copy enclosed).

Iti view of fhe abéve, it is -{'é.xjﬁnes‘tﬂd thé’Gm@ﬁ.tﬁénf ‘may issus necessary
orders fo the TNPCE to enter m:tu:r MDU with M/sXD Corporation SA,
Switzerland at-the eariiest,

Enel: 1. Board agenda, _rg:‘-sclu_tibﬁ &BP C
.. CPCB and TNPCB letters.’ __ - .
Bd/AN. Venkatachalam
. o + Chairman
I Porwiacded by Qrder//
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STmmNG cummrrTEE ON
pEmoLEUM & NATURAL GAS
(2014-15)

smssurn LOK SABHA

MINISTRY OF PETROLEUM & NATURAL GAS

NATIONAL AUTO FUEL POLICY

. LOK SABﬂ,A SECREMIAT _-
HEE'J IEIELHI

May, 2015.'!‘_ tféf's_akha; 193? (Saka)




Road map frar fuel standardsfenwssnﬂn norms for 47mote wheeled new vehicles

Bharat Stage-il fualfemissaﬁn I'ID!'FI']S from 1_st- April- 20&5 was 'anw__s_a_gaa:l ’farf the
entire copntry. . ' '

Edro M)l equivalent fuelfam‘isslcn nc:rrna frorm: st Agril 2040. was efnvisaged for the
ehtlre country.- .

Eura 1}l eqmvalent ﬁ;aelfamissmn, numls 'I“c:r all private vehu:ﬂes city public service

vehicles and clty commsreial. vehicles from st April 2005 was envisaged in 11

{najor cities”~-DelbiNCR, Munibai, Kolkata, Chennai, Bangalure Hyderabad,
Ahrnedabad Pune, Surat, Kanpur ahd Aglta

Eurp IV equma!ent fueb’ambﬁm Norms" tor aH private vehicles, cfty public service
vehicles and. city commercial vehicles from: st April 200 was gnvisaged in 11
migjor cities — Delhi'NGR, ‘¥umbai, Koliata, - ‘Chennal,: Bangafare., Hyderabad
Ahmedabad, Pune, Surat. I(anpur and Agra :

Road map:for emrsmﬂn nomns ﬁ::-r new 2 and 3 whaalem

Bharat Stage-ll emission norths from 'Ist Apnl 2005 was envisaged for the entire
cpuntry, _ . :

Euro 11T egquivalent emission nerms: prefel'ably from. 18t April. 2008 but hot iater
than 1st April 2010 ini apy case was gnvisaged for the: entire golniry.

Use of CNG/ILPG In cities that are afﬁacted- E:az.r‘.hi‘ghar-we'h_mular pbpmatidn.-

Gomprehensive programme for encouraging zero emission vehicles to accelerats
develepment of alternative. fuel vehicles:(batfery powered, tydrogen and.fuel
cell).

Tacahnologms far prm:lucrng aihanali‘bm-mels from réfisvvable snergy sources and
veticles to Gtfiise thess bio fusls, -

Replazement uf the:. e}usnng FUC sysfem o a m

.h__cfra- r_p,;ﬁ-a]?h-._. Eﬂrnputeﬁ sed
system.

Inspection & Maintenance (I&M} syaem in 11 ARajor cmes and furthier Extension
threughout the:country: - .

On-Board Diagnostics {_U:_B}D'j system fﬂrﬁBW’fEhiDIeE in figu.of |&M sygtem.
Performance checking of catalytic convéiters ang mnveré'ipn kits.

P’rt:rﬂo’iiné public fransport tu.in*fpma@a: urba:n roadtraﬁc

Linkirig of vehii:{&iir;_usgura@e with Inspectldn mdﬁemﬁmtlon



- ®  Public:policy: Fuel prices, taxesasfanﬁardﬁand regtiatory regime: in fhe context

- of broadér engigy pelicy. .
* Fue] standajﬁsandmadnmpfﬂrﬁ'& v &"BE’E‘“}?’[’_M._.ZQEE}, '

Status and Proqress of inplementation:of At Fisel Pol

15 The Cammittee. observe thet it has besh mors than a decade since: Ato. Fuel
Polloy was: formiated. in' 2008, And,. tiete have been numerous changes. i
fecﬁpﬁfag'_fcaf__an'ﬂ: autgmobile lrtduStr}*sTnce ﬂae, I'C‘EIE“'I'IEIJ Wé_s‘ -;drawn--_ﬁy the palicy for
the -Up-g_radatiﬁn_ of fusl qualty'and vehmﬂlarperfurmame |

18 in view of the aboye, -Whﬁ*i@éiiéﬂiﬁr_%mlain.. tie: sucoess of Auto Fusl Policy of
2003 in-schieving. s desired objestives. sirice its incepiion;: the Ministry has submyitted
the follewing: Fﬁﬁ::-_'_l_'_'m_aﬁ;rﬁ_;' o L '

“The: Expert Commites: ndet: the: Chaimanshit of DrR.& Masheliar was

constitited:. by MOPENG' fo recommiénd: an' Ao Fuel Policy. for the. cotintry

suitable .auto fliels and’ their “specifications: cansideritig, the availability: and
lngistics of fuel supplies, the processing scenorhics. of altomotive fusls, and the;

possibilities: of multi-fuel tise in different’ categoriés of yehicles; to recomehend
atlributes of autormehbile’ technalogies; fiscal muasures for #nswring minimisafion
of soctal cost of meeting: & given level of environmental guality. and institational
mechanisms for cerfification of vehicles, and fusls, as also the monitaring -and
erforeement measures.. R S '

inehiding miafor clties; to devise a road'map forits Implementation; to recommeng:

Whils. several of - the:recommendations. of the Autio. Fuel Palicy (2003} hiave beén
implemented; samé tidva Hot and some are i {he process of being implemented.
As far as fuel qualily Is ‘conternad, Toverdge achieved is greater than
recermmended; o - ST

In-ltne with the' Aute: Fuei Policy (2008), starting' from 2005, fus! conforming to
Bharat Stage:lll norms-was introduced In 13 major ciies, while Bharat: Stage-Il
fael was mede available elsewhere in the country. -From April: 2010, Bharat
Stage-IV petrol snd-diesel (50.ppm: Sulphur) was implemented in” 13 major cities
and Bharat Stage<I!}:pstrol (158 ppsr sulptiur) and diesel {360 ppm sufphur) was

Further 1o the implementation of- Briarat StageV fuels in 13 major cities from
April-2010, sxpansion-of Bharat Stage-V fuals to 50-additional cities by 2015 has
been taker up by MOFSNG. Qut of these additional 50 dities, Bharat Stage-lv
fuel-has-aiready been expanted to 26 dties. -

2%
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emission nommsin the sniire:couniry by 1% April 2017 and intrudijction of Bivarat
Stage-¥ el emission: narms across: the Gountry by 1% April 2020 and BS-VI
norms by 1% April 2024. The-roatimap proposed for fusl quality impleinéntation 1s
as under: o : L . : e

Bh arat Stage-1Y petrnlaaddaasel{ﬁﬂ ppm sWiphin):
TApril.2015:The. . whole afNurthamlndia covering J&K, Punjab, Hairyana,
© Himachel‘Pradesh; Uttarakhand, Deihl"and parts of Rajasthan and
Western UP - - .o o0 T | |
1 April 2016:All of Goa, Kefale; Kamataka, Telengana (formedy.part of Andbra
- Pradesh); Qdisha, and Uriiéri Territories of Daman & Diu, Dadra-
Nagar-Hayell and Andaman & Nicobar: Parts of Maharastitra and
Bujarat besides edriider spanning the highway through: Gujarat and
Rajasthan-finking Northern Iridla. 1o the- ports on. the West Coast will.
als6 be covered. .
1 April 2017:Rest of the country. .
Bharat Stags-V petrol-and.diesel {;IJ_IJ'_-];EEm._-sqlp_ﬁur]::'__
1 April 2019:The . whole .&f Narthem India cavering J&K, - Punjab, Haryana,
.+ Himachal Pradesh, Uttarakivand, Delhi. Rajasthian, Gujarat and
Westeri UP - . '
1 April 2026: The rést.of the couritry,
Bharat Stage-VI Emigsion Norms {10 ppm sulphur):
1 Aprit 2024: Thi entire: couritiy; es there is o change in fusl quality from Bharat
Stage+V to Bharat Stage-V -
Ernissiofi Norffis: - -

A 16ed f'T:'tﬁaF'. for vehicular emission nomms for new- vehicles has also been
recommended as follows: ' ' N _

8l No. | VehicleType [~ Bharat Stage-lvV. | Bharat Stage-V
1. [2-wheelers [ FApAl20T6 - 1% April 2020 for |
o _— .| riew rmodels. and for |
| continuing models
| 'within - one  year
theregfter.

3. [Gwhoelsls | 1%ApAIZOTS e

&wheelers. - | The- emission narms. for all | ~do-
| elesses of four wheelers il
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THREE MEW AMBIEMT AlR QUALW ME&N]TGRING STATIDNS N E]GHTZ.
EIETRIDTS {TGTM_L‘{ 24 NDS}‘I‘E( IDEN’I’]FY THE VULNERAELE AIR: I’OLLUTIDN.

POINTS AND. FOR MBHITERING THE F‘BLLUTIDN LE"-J'ELS
COST OF RS8: 1 A9 G‘HGRES&— QRDERS ISEUED

! BPM.S. NO.2§ . _ DATED: 05.08.2019
BOARD RESOLUTION. NO:278:3:11, DATED.30.07.2019

: TAMIL MME)U KT A

ORDER:

The urbah airgiality of! Tami[ Nadu has detannrafed ovel a peried of-time due to
the Ait Pollution caussed by the, large number of vehicle, emissions from ‘the point
sourees ete, To ensure the qUElrty Bt air as well &s.10 protect the pubhc health Tn urban
arsas, the air quality idnitaring is essential in order to assess the compliafices of ajr
quality @s well as 1o iake mitigatfon measy res Ak also to: Help the. :I_epi'sfc_:ﬁ_.mﬁkér&- tu
raake future. policies.

At present Tamil Nadu Pollytian Control Beard is monitering the: urhan air gusiity
of the: st3té by establishing 28 mannally operated. Arhbignt Arr Ruality stations under:

National Alr Menitoring Programmie: (NAMP) coverig rs_s_mem[_al cormmercialTraffic -

jmtersection: @nd. industfial areas W 8 cHies..in Tafm_i!fi_'_ilaa;{u hemﬁejy; Chénnal,
Coirabaters, Cuddalore, Mettur, Madurai, Salem, Trichy and Thoothukadi. |
In order fo sirengthen the: Tamil:Nadu Pollution Centrol Board: in thie rmisritorng of
the air pollatien levels: at all the period in the State of Tamil Nadii it has been praposed
1d [dentify the vulnérable gt ppliutien points in.the disticts which: are not cove_fé_d .Iundar
National Alr Monitoring Pregramme (NWIIP) and Continupus ™ Ambient Air guality
Monftoring Stations (CAKQMS). . | |
At present: gut of ifie 32 districts. in the state of Tamil NadL 24 districts in the
state. are covered under NAMP and CAAQM Programme. The: remaining é’iéht’ Distrigts
namely Dharmapur, Nagarkoil, Peramibalur, Stvagangai,. Thiruvarur, Theni, Villupuram
arid Thiruvaniamalsi are not covered Lnder air monitorifig programme till date: Hence
1o bring all the 32 Distficts upder Alr Quality Monitofing Net Woerk it has been pfoposed
to. esfablish three numbers of manually operated -Ambfent. Al Quality Monitorihg
Stations at gach of the remaining erght Districts.

Further duiing the Budget session for the year ZEHQ 2020 the Hon'ble Minjster -
for Environment. made an anftouncemernt at the House of Tarfil Nadu., Legislative

Assembly the establisfiroent of each-three numbers. of Aft. QUalty Monitering Station in
the abave Eignt Districts ‘at a'total cost of Rs.1.40 erores, To menitor the quality of Air in
_ then sttrlct and dlso i cnveg thé monftonng network: Eﬂ‘EErmg the ‘enfire State,

No.76, MGUMT SALAI, GUTNDY CH'ENMM g0p 032,
Tet :» 22353134, 22153’135 22353136, 22353‘13?' 22553138 22353‘1 3, 223%13‘[40 22353141
Rk 044 - J2353068°
sl ; -fnpcb@_ﬁﬁ:@ﬁnimﬂ i Wehs "awm.i'mp.cl:s;gm'ut-;im




These monitoring stations il fun;:trr::-n for:24 hours or dlternate days and & total of
104 measuremsnts data are cmllsr;ted_ m: & year. The above stgtlong shall consist of
instrumentsfequiprrients & measu ;e-pﬁ_[ihtanis-:guch:- as Sulphur dioxide, ($Cky Nitregen
dioxide (NOs, Particulate Matter (i) and: Rarticuiate Mattar (PMzs).

' The samples colated wil be analysed by Tanit: Nadu. Poliufion: Contro! Board,
Laborataries at Hosur, Tirunebveli, Trichy, Maduréi, Dindigu!; Cuddalore and Vellore the
data collectet: will He usefll to agsess the air quality in the districts *-'sfh_i!:_h will be usefil
it deciding further growth of dustrias and o contral peflufion fevel in the districts.

Thi foliawing aré the budget estimaté for the establishment of three new ambient
air quality menitoring stations in-efgnt.districts: (fotally 24. fio'sy
A Non —_’Ra::urrfnmEx__geﬁdifu&_.

§lNo. | Nameofthe ftems | Quantify |UniteostinRs. | Total Gost.in

| : | | lekhs | RsLakhs
_ . e . {A_pprax}njate) (Approximate]
1. | By samplers S o4 1.8 432
2. PMz.s safriplers o4 1.8 . 432
3. | Reffigerator 7 .26, ' 1.82
4. |leeboxand other ] sae oy
: sampling contaitiers 12 0.02 0.24

i T | . T . QD,E&

B.Recurring Expendittire

Sl.No,. Pescription of Bxpenditure .~ | Amountin Rs..In lakbs {per
| - . _ annumj fApproximatel

1. | Engagement-of technical staff for. NAMP. | 31.68 |

) Stationg (Rs. 11,000x24x12) _ e :

2. | Renf:and Elegtricity Charge_s; T 1440

) (Rs.5,000x3%8%12) . N o ) .
3. | Fuel and other, uehmle expenﬁes o T 3,60

(R5.5,000%8%12) '

Total 988

Slheo. Dasgription of Expendifure ' Amountin Rs.

. In lakks _
. SR (per annum) (Approximate]
. | Non—Reguring Expenditire  ~ 90.28

2 Reeaning Expenﬂ]tm’e R B A9.68

T Grand ot ' T | "139.95
- ) _ - ____or gy 140.0 lakhs

Thus the tatal &xpendtture Tor the: E3'Eﬁb|i5hﬂ1&ﬂt of three new ambient dif guality
mériitaring: sta‘tmns I eight duatrmta [taial[y 24 nmnbers] to- idenfify the iulneradle alr
pollution poirts and for monitoring the pollutici levels: in Taimil Nadu works ot to Rs.
1.40 erores the ex'pendm.jre wil b it from thg BaardFund

‘The -above propesal was placed hefcre the: Board at 1ts meefing héld on
22 07,2019 for approval, The Board- after detalled -EXﬁmlﬂ-‘Eﬂﬂﬂi yide Board Resalution



1_ 5.273-3-11 dated.30. 07. 2019, hias resolved. ta approve the above proposal far‘@
Establishment of each three new Bmbieat Air Quality Monitefing stations in, eight
districts (to‘teﬂ Iy 24 hos) to: |dentrfy the: uulnerabia Air Pollution points and: for menitering
the: pollufier levels in Tamil Madu ata cost of Rs. 1.40 crores. by: followlhg the Tamil
Nadu Transpareney in Tanderf-\ct 1988 and: Et&ru e&EﬂUE}

s
ﬁ:rr Méﬁbﬂ Seoreta ’gfﬁﬁﬁ

The Deputﬁ_.r Dirgctor {Labs)
TNPC Board, Corporate Offlte,
Chennai — 3Z. :

Copy 0

1} The Fmancial Advisar, _
Corparate Office; Chennai-32,

2} Fhé Assistant Rirector {Labs),
AEL, Chennai~ 32,

3). Board Meeting Section,
Corparate Office, Channai-32.

4} File- COPY.
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MD 78, MDLJNT SALAL GUINDY CHENNN 500 032,
Te) : 22355134, 22353435, 22353133‘ 22353?3? 22353138, 22353130, 22345140, 22352141
. Fax:Od4-22353068 )
" Emait: tinpebiEimdd. veninetin Web : wwwetnpoh:fjouin
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TAMIL NADUY PﬂLLUTIﬂN CONTROL BOARD
From

Thiru.0.Sekar, M.Tech (Env.Engg), '\A@ e /X\iecretary,

Member Secretary, Central (lutlor Contral Board
Tarnil Nadu Pollution Contral Beard, Farvesh Bhavan,

Ne.78, Maunt Salai, East Axun Nagar

Guindy, New Delhi — 110 032,

Chennai-800 032,

| Lr,ND!TNP-C.BI'DD{-_LEE:J‘HDG43!’2D2DIE§T.ED£E.EQED~
i, | |
Sub: TNPCB-Han'ble NGT Directions in O.A.No.881 of 2018, dt.20.11.201%-
Compliance report furnished-regarding.

Reft  Your Lr.No AQM/AP2019-20/0184/dated: 18,219

With reference 1o your lefter, [ am to enclese the campliance report as per the
Henble NGT order in O.ANo.881 of 2018, dated 20.11.2019 for kind perusal and

iurther nacessany action pleass.

Encl: As abave.

z.:[’l-&i"‘&“'ﬁ E for Mamber

76, MOUNT SALL], GUINDY, CHENMNAI - 600 032.
363134, 22253135, 22355136, 22363137, 22353138, 22353136, 22353140, 22253141
| Fax | 044-22353068
Emall : tnpch@md3 venlnetin Web | wwwnpeb.govin

Tet ; 282







-

TaiLHADY

Compliance reportfurnished for the Hon’ble National Green Tribunal direction

e
T e
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in 0.A.No 681 of 2018 dated 20.11.2019,

ot

sl

Directions of the Hon'ble NGT

Action taken by TNPCE'

(i)

Let assessed number of stafions be installed
within one year and quarterly progress reports
furnished to CPCE by all the SPCRsiPECS.
First such report may be fumished by
01.04.2020. Al such statigns should be
connected to the senver of the CPCB and data
displayed at the national portal on online real-

may have s own siations at such critical

notified parameters shéuld be duly monitored
by the CAARMS. In default of complignes,
SPCB/PCCs  will  be liable o pay
compensafion @ Rs.5 lakh per month starting
from 01.07.2021. faiiure may also be reflected
in the ACRs of the Member Secretaries of
SFCBs/PCUs.

Procurement  of  such  eguipments  may
prefetably  be  through Governiment e
Marketing (GeM) Pertal of Gowt. of India,
CPCB  may fake steps to  have
standards/specifications  and  accreditea  {
reputet vendors notified on the said portal
CED, GeM, may also take necessary steps in’
the matter. -

time basis with AQ[ in public domain. CRCE

locatiens as considered necessary. All the 12

Three  npumbers  of manual |
ampient - afr guality monitoring
stations and one number of Real
Time Centinuous  Ambient Afr
Aualify monftoring stations are In
aperation in Thoothukudi

Five number of manual ambient
air quality monitering stations are
in operation in Trichy town,

Two numbers of Real Time
Continucus Ambient Air Quality
menitoring  stations  are  being
commissioned in Trichy town.. The
software for AQl index was
pracured  and it s under
instatlation. The CAAQM stafions
ai Thoothukuid and Trichy will be
comected to the CPCB Cenfral
server and data will be displayed
at the national portal on online
real-time besis with AQL in public
tdomain.

(i)

Let SA and CC be completed within three
months by the SPCBs/PCCs Wilizing  aveilzble
dzla, bazed on which MeEF&CC may take
further foliow up acticn in.terms of direction
para || of order dated 06.08.2018 guoied
ahove. SPCBs/PCCs may fumish action taken
repori to CPCB so that CPCB can file an
appropriate report befere this Tribunal. For any
defzault, compensation will be liable o be pad
@ of Rs. 5 [akh per month after 07.04.2020.
Failure may also be reflected In the ACRs of
%the Member Secretaries of SPCBs/PCCs.
MoEF&CC may file compliance report before
the next date.

The Short  term Source
Apporfionment . and  emissiorn
imverdons for the Thoofhukudi
town was completed in the year
2019 and report was published.
The Short  term Soures
Apportionment  and  emission
inventory for the Trichy town was
eonducted in the month of
January 2020 and the report is
under preparation.

The review of masfer plans may. new ]:u_é
carried out in the light of the studies within six

terms. Mechanism for shiffing industral units
from resideniial areas may be evolved
immediately. Let both ihese aspects . be
complied by the all the States/UTs and reports
furnished to the CPCB. The Chief Secretaries
soricemed may monifer compliance. 0 agefault,
the concetned States/UTs will be lrable to pay
| compensation @ Rs.§ lakhs per tmonth after
i the stipulaied timeline alrezdy mentioned. The

manihs from the date of such siudies in above

The review of master plans for the
cities of Thoothukudl and Trchy
wil be taken up and the
mechanism  for  shifting the
industrial units from residential-
areas will be evolved.
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compensation may be recavered by 1he
States/UTs  from the erring afficers  and
appropriate enfries may also he made in the
ACRs of the concemed Meads of the
Deparments. The CPCE may prepare 2
comprehensive report and furnish the same
before the next date.

(i)

SGRPE may be developed for the remaining
NACE and  report furnishied by the
SPCRw/PLCS to GPCB within two months. In
default, SPCBs/PCCs concerned will ke llable
to pay compansation @ Re. 2 lakhs per month
from-01.02.2020. CPCB may file a compliance
repost. Fallure rmay &lso be reflected in the
ACRs of the Member Secretaries  of
SPCBe/PCCE.

e Puvlic Grevance Rediessal

poral system was in place
TNECR for public complaints
apart from Chief Tinister cell ard
Fmuma,  Call centre. The

complaints resetved. through this
shove media are immeadiataly
aftenced and Toplies  WErE
furnisiied to the complainant .

Compliance may also be ensured for the
rermaining cities and repoft furnished to CPCE
By the States/UTs by 24.01.2020. In defaul,
carmpensation wilibe llable t© be paid @& Rs.10
lakhs per month from 01.0.2020. The
compensation may be recovered by the
States/UTe from the erring officers  anc
appropriate entries may also be made in the
ACRs of the Heads of the Departments

| concemed.

The action plan for Trichy city for
the abatement of alr poliution wWas
prepared and approved by AIr
Pollition Wonitoring  Corninitee.

The approved action pian was|

submittad to CPCE on %.1.2020.

Let the approved action plans be execusdl
accardingly in terms of the timeline provided,
therein snd compliance report furnished by
Chief Secretaries. of the concernsd States/lUTs
to CPCB on gquarterly basis starting from
01.04.2020. CPCE may file compliance report
before this Tribunal. Failure on this regard may
be yisited with adverse congsegquUences.

T The

actiori  plan  for  the
Theothukudi  town s
executed &s par the time line grd
regular  quartetly reports  Were
furnished to GRCBE.

biging |

{wii)

Let the States/UTs ensure compliance af

diractions with regard 1o the retmaining ciies in |

terms of cbservations in Para 18 within by
30.08.2020. in default, the States/UTs will.be
liabie to pay @ Rs. 5 lakhs per month til
sompliance. The compensation  may be
recovered by the States/UTs from the ‘erring
afficers and approptiate entries may zldo b
made in the ACRs of the cancerned Heads of
the Departments.

The action plan for Trichy city for
thg gbatement of airpollution was
prepared and approved by Alr
Pollutian  Manitoring Comrmities.
The approved action plan was
submitted to CPCB- on §.1.2020
for approval by CPGB.

(i

Let the NCAFP be revisited termns of
observations in Para 20 befere the next date,
failimg which the Tribunal have no optiom
except to take coercive Measures agsinst
concerned officars. '

No remarks.

et the diractions for confrol of neise polluticn
he complied with in terms of obssrvations in
para 21 and réport. fumished to CPCB by
31.03.2020. CRCB may  fumish a
comprehensive report to this Trbunal If the
said direction is not complied with, the
defauliing States/UTs will be liable to pay
compensation @ Re, 2 lakhs per month which

| may be collected by the CPER and recovsred

The directions of the. Hon'ble NGT

g forwarded 1o the DGF,
Tamitladu - Pélice for furnishing
the complidnee repert to the
Principle Secretary to the Gowt af
TamilNadu E&F  geparment,
Chennai
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fram the salary of the concemed Heads of the
Cepartrnents. Procurement of requisite
equipments  may preferably  be -ithraugh
Governmert  E-marketing {GelM} Poral of
Govt. of India. CPCE may take steps to have
standardsfspecifications and
accredited/reputed vendors notified on the
said porial. CEQ, GeM, may zlso take
necessary steps in the matter.

[

(x)

Let the evaluation of monitoring stations e
done - pasitively by 31.12.2019 in terms of
abservations n Para 22 and a complance
report filed before the next date. As aleady
directed, the evaluation should- not only be
sound in terms of scientific and technical.
capascity bul alzo effectiveness of the gutreach
orogramme.

Mo remarks.

i}

Let the steps for ERS be tsken as per
obsgervations in para. 23 and compliance report
filed before the next date. The Stetes have not
given their responss which may now positively
be cone within one month, failing which the
Tribunal have no option sxcept fo fake
cogrcive measures against concarned officers.

Graded Responsge Action Plans
(GRAPYwere already preparad for
the Thecthukudi and Trichy cifies
and are included in the acticon
plan.

(xif

The Chattisgarh: State PCB is directed fo iake.
remetiizl steps and modify s aclion- plan on

- | the subject of EC and Consent funds in terms

of ingtructions of CPGB and direction of this
Trikunal, Fresh action plan may be furnished
to CPCB by 31.01.2020. We also disapprove
the inaction by other SPCBs/PCCs in not.
complying  with the directions. Al other
SPCBs/PCCs may give their aclion plans
latest by 31.01.2020. In default, the erring
SPCBs/PCCs  will be liabls 1o pay
ervircnmental compensation @ Rs. 5 lakhs
per monih till compliance of the directions
which may be liable to be recoveres from the
concerned Chairman and Member
Sacretaries. Fejlure may also be reflected. in
the ACRs of the Member Secrefaries of
SPCEs/PCOs. CPCB may file a consclidated
report on the subject before the next date.

Me remarks

i)

[t needs to be explored by ihe MoEF&CT and
concermed  States/UTs whether a part of
CAMPA funds can be utiized for special
afforestation drive in 122 NACs. if s, furthen
necessary sction be taken and a report
furished to tiis Tribunal by the MoEF&GG
before {he nexi date.

Mo remarks

W

| {xiv)

Lpart from ciher steps, focused atterfﬁcgn ma;u;
he required fo ensure hio—remedjgtmn o
legacy waste dump sites far  which T[—us
Tribunal has already issued exhaustive
ditections. in QLA NO.E1E2018  as zlready
| noted-in para 3 above.

TNFCE has already issued
directions for the bicremediation
of legacy waste sifes in
Corparations, Municipalities and
in Town Panchayats.

N

Fox o D= -

o 7B, MOUNT Salal SEMEY, CHEMMAL - 200 032,
. aom53-33. 22353136, 22355137, 22353138, 22352130, 22343140, 22333141
' TITER0ED

iar_ L

Srmail ; npoo@mdS vEni nstin YVED

ARt iNEch.gow in




Vhth Tegard to finalization of Emergency
Response System (ERS), we are of view that
the State Disasier Management Authorities in
coorgination with the SPCRs/PCCs and State
Urite of Weteorological Departments  MaY
nelude emergency as @ pan of disaster
managemeant and develop ERS accardingly
which rmay be placed in public darmain.

and plan for

Nuciear .

State  Disaster ru_"lana;geméht'
authority of Tamil Nadu has Baliey

the Emargency

Response system for the Natural
Disasters such 38 Cyslones,
Floeds, Drought,  Landslidss,
Earth Quake, Tsurnsmi ard Heat |

wave and for manmade disasters ) -
| such as Charmical, Biological and

)

The States/UTs which are sbie to successfully.,
contral air pollution in measurable terms in

respect of 122 NAGS may place their
cuceessful models and best practices on thilr
respective websites for the benefit of others.

b Remarks

SR AK KA ATIROHA
Chief Environmental Enginesr
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From To

Thiru.A.V Venkatachalam, |.F.S., The Chairman,

Chairman, Central Pollution Control Board,
Tamil Nadu Pollution Control Board, Parivesh Bhavan,

No.76, Mount Salai, East Arjun Nagar,

Guindy, New Delhi-110 032.
Chennai-600 032.

Letter No TNPCB/Lab/0043/2020, Dated: 19.08.2020.

Sub: TNPCB- Hon'ble NGT orders dated 20.11.2019 in O.A No.681 of 2018 —

Non attainment cities -details on Status of compliance of each direction -
regarding.
Ref: 1. The orders of Hon’ble NGT dated 20.11.2019.

2. Lr. No. AQM/AP/2019-20, dt. 21.07.2020 from CPCB, Delhi.

|'am to enclose herewith the details of compliance report on each directions of

Hon'ble NGT order O.A.No. 681 of 2018 dated 20 11.2019 for kind information and for
necessary action.

Encl: As Above

Sd/-AV Venkatachalam
Chairman

[[Forwarded by Order//
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Compliance report furnished for the Hon’ble National Green Tribunal

directions in 0.A.No 681 of 2018 dated 20.11.2019.

Directions of Hon’ble NGT

Status of Direction

Let assessed number of stations be
installed within one year and quarterly
progress reports furnished to CPCRB by
all the SPCBs/PCCs. All such stations
should be connected to the server of the
CPCB and data displayed at the
national portal on online real-time basis
with AQI in public domain. CPCB may
have its own stations &t such critical
locations as considered necessary. All
the 12 notified parameters should be
duly monitored by the CAAQMS.
Procurement of such equipments may.
preferably be through Government e-
Marketing (GeM) Portal of Govt. of
India. CPCB may take steps to have
standards/specifications and accredited
/ reputed vendors notified on the said
portal. CEO, GelM, may also take
necessary steps in the matter.

Three numbers of Manual Ambient Air
Quality Monitoring Stations and one
number of Real Time Continuous
Ambient Air Quality monitoring stations
are in operation in Thoothukudi.

Five numbers of Manual Ambient Air
Quality Monitoring Stations are in
operation in Trichy town.

Two numbers of Real Time Continuous
Ambient Air Quality monitoring stations
are being commissioned in Trichy
town. The software for AQI index was
procured and installed at Thoothukudi
CAAQM stations. Actions are taken to
connect the CAAQM stations at
Thoothukudi and Trichy to the CPCB
Central server and the data will be
displayed at the national portal on
online real-time basis with AQI in public
domain for the connection of CAAQMS
station. A letter was already sent to
CPCB to connect the CAAQM station
to the server of CPB

Details of the connectivity of CAAQM’s
station is given in the Annexure |

(if)

Let SA and CC be completed within
three months by the SPCBs/PCCs
utilizing available data, based on which
MOEF&CC may take further follow up
action in terms of direction para Il of
order dated 06.08.2019 quoted above.
SPCBs/PCCs may furnish action taken
report to CPCB so that CPCB can file
an appropriate report before this
Tribunal.

Action taken by TNPCB

The Short term Source Apportionment
and Emission inventory for the
Thoothukudi town was completed in
the year 2019 and the report is
enclosed herewith this to submit to
CPCB.

The Short term Source Apportionment
and Emission inventory for the Trichy
town was conducted in the month of
January 2020 and the report is under
preparation. The Educational institution




who has undertaken the work was
requested to expedite the report. It has
been proposed to study carrying
capacity in the Non attainment cities of
Thoothukudi and Trichy.

Report on Source apportionment of

Thoothukudi is enclosed along with
this (Annexure I1)
(iii) | The review of master plans may now be | Action to be taken by other stake
carried out in the light of the studies | holders

within six months from the date of such
studies in above terms. Mechanism for
shifting industrial units from residential
areas may be evolved immediately. Let
both these aspects be complied by the
all the States/UTs and reports furnished
to the CPCB. The Chief Secretaries
concerned may monitor compliance.
The CPCB  may prepare  a
comprehensive report and furnish the
same before the next date.

The director of Town planning and the
Industries Department has been
addressed for the review of master
plan of Thoothukudi town and the
replies from the concerned department
are awaited. (Annexure Ili)

(iv)

PGRPs may be developed for the
remaining NACs and report furnished by
the SPCBs/PCCs to CPCB within two
months.

Action taken by TNPCB

The Public Grievance Redress Portal
system was in place in TNPCB for
public complaints apart from Chief
Minister cell and Amma Call centre.
The complaints received through the
above media are immediately attended
and replies were furnished to the
complainant.

Now TNPCB has proposed to
introduce Toll-free for lodging public
grievances on issues related
pollution and it will be implemented
shortly

(Annexure IV and Annexure XI)

to”

Compliance may also be ensured for
the remaining cities and report furnished
to CPCB by the States/UTs by
31.01.2020.

Action taken by TNPCB

The action plan for Trichy city for the
abatement of air pollution was
prepared and approved by Air Pollution
Monitoring Committee. The approved
action plan was submitted to CPCB on
03.01.2020.




Revised action plan for re submission
as per the format addressing the key
components mentioned by the three
members is under preparation with
reference to the letter from CPCB and
the same will be submitted at the
earliest

(Vi)

Let the approved action plans be
executed accordingly in terms of the
timeline provided therein and
compliance report furnished by Chief
Secretaries of the concerned
States/UTs to CPCB on quarterly basis
starting from 01.04.2020. CPCB may

Action taken by TNPCB

The action plan for the Thoothukudi
town is executed as per the time line
and regular quarterly reports were
furnished to CPCB in the consolidated
report submitted for O. A. No 608 of
2019. (Annexure V)

file compliance report before this
Tribunal. .
(vii) | Let the States/UTs ensure compliance | Action to be taken by stake holders
of directions with regard to the | The CPCB has requested to submit the
remaining cities in terms of observations | Micro  Level Action Plan  for
in Para 18 within by 30.06.2020. Thoothukudi city. The Micro Level
Action Plan has to obtained from
Highways, PWD, CMA departments,
etc as per the format prescrivped by
CPCB.
In this regard, letters were sent to
1. Directorate of Town and country
planning.
2. Industries Department
3. Highways Department
4. Transport Department
5. Commissionerate  of  Municipal
administration.
(Annexure VI)
(viii | Let the NCAP be revisited teirns of | No remarks.

observations in Para 20 before the next
date.

(ix)

Let the directions for control of noise
pollution be complied with in terms of
observations in para 21 and report
furnished to CPCB by 31.03.2020.
CPCB may furnish a comprehensive
report to this Tribunal. Procurement of
requisite equipments may preferably be

Action taken by other stake holders

The directions of the Hon’ble NGT
were forwarded to the DGP, Tamil
Nadu Police for furnishing the
compliance report. The DGP office has
furnished the reply on procurement of
Noise level meter Environment and

15



through  Government  E-marketing
(GeM) Portal of Govt. of India. CPCB
may take steps to have
standards/specifications and

accredited/reputed vendors notified on
the said portal. CEO, GeM, may also
take necessary steps in the matter.

Forest Depart , The Govt. of Tamil
Nadu was addressed for the issue of
notification  on  Noise  pollution
(Regulation and Control, 2000) in the
state of Tamil Nadu and for the
installation of Noise limiters in the
speaker devices (Annexure VII)

Let the evaluation of monitoring stations
be done positively by 31.12.2019 in
terms of observations in Para 22 and a
compliance report filed before the next
date. As already directed, the evaluation
should not only be sound in terms of
scientific and technical capacity but also
effectiveness of the outreach
programme.

No rem arks.

(xi)

Let the steps for ERS be taken as per
observations in para 23 and compliance
report filed before the next date. The
States have not given their response
which may now positively be done
within one month.

Action to be taken by TNPCB

Graded Response Action Plans
(GRAP) was already prepared for the
Thoothukudi and Trichy cities and are
included in the action plan.

(Annexure VIII)

(xih)

The Chhattisgarh State PCB is directed
to take remedial steps and modify its
action plan on the subject of EC and
Consent funds in terms of instructions of
CPCB and direction of this Tribunal.
Fresh action plan may be furnished to
CPCB by 31.01.2020. We also
disapprove the inaction by other
SPCBs/PCCs in not complying with the
directions. All other SPCBs/PCCs may
give their action plans latest by
31.01.2020. CPCB may file a
consolidated report on the subject
before the next date.

Tamil Nadu Pollution Control Board
has furnished the action plan on the
subject of EC and Consent funds in
terms of instructions of CPCB

Copy of the letter is enclosed
(Annexure IX)

(xiii)

It needs to be explored by the
MoEF&CC and concerned States/UTs
whether a part of CAMPA funds can be
utilized for special forestation drive in
122 NACs. If so, further necessary
action be taken and a report furnished

No Remarks




to this Tribunal by the MoEF&CC before
the next date.

(xiv)

Apart from other steps, focused
attention may be required to ensure bio-
remediation of legacy waste dump sites
for which this Tribunal has already
issued  exhaustive  directions  in
0.AN0.519/2019 as already noted in
para 9 above.

Action to be taken by TNPCB.

TNPCB has already issued directions
for the bioremediation of legacy waste
sites in Corporations, Municipalities
and in Town Panchayats. According to
the direction issued by TNPCB,
tendering process of remediation of
legacy waste is under progress in the
non attainment city , Thoothukudi
(Annexure X)

(xv)

‘of Meteorological

With regard to finalization of Emergency
Response System (ERS), we are of
view that the State Disaster
Management Authorities in coordination
with the SPCBs/PCCs and State Units
Departments may
include emergency as a part of disaster
management and develop ERS
accordingly which may be placed in
public domain.

Actions taken by other stake holders
Updated status of ERS including
details of app/ portal/ plan of Non-
attainment City - Thoothukudi

State Disaster Management authority
of Tamil Nadu has policy and plan for
the Emergency Response System for
the Natural disasters such as cyclones,
floods, drought, landslides, earthquake,
tsunami, heat wave and for manmade
disasters such as chemical, biological
and nuclear.

Annexure XI.

(xvi)

The States/UTs which are able to
successfully control air pollution in
measurable terms in respect of 122
NACs may place their successful
models and best practices on their
respective websites for the benett of
others.

No Remarks

Sd/-A.V Venkatachalam
Chairman

/IForwarded by Order//
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' From To

Thiru. R. Vijayabaskaran, ME., M.B.A.,, | The Member Secretary,

Member Secretary, Central Pollution Control Board,

Tamil Nadu Pollution Control Board, Parivesh Bhawan,

No.76, Mount Salai, East Arjun Nagar,

Guindy,Chennai-600 032. Delhi-110 032.

Letter No TNPCB/Lab/0043/2020. Dated: 26.06.2020.

Sir,

Sub: TNPCB- Hon'ble NGT order dated 20.11.2019 in O.A No.681 of 2018 -
details of Micro level Action Plan(MLAP)-called for from various stake
holders- Extension of time limit for submitting MLAP-regarding.

Ref: 1. The orders of Hon'ble NGT dated 20.11.2019.

2. Lr.No.AQM/AP/2019-20/0184, dt.19.12.2018 from CPCB, Delhi.

| am to inform that CPCB has identified 102 cities as non — aftainment cities in
India. The non — attainment city is the one which does not meet the National Air Quality
Standards (NAAQS).

In Tamil Nadu two cities Thoothukudi and Trichy towns have been identified as
non — attainment cities based on the paraméter PMio which exceeds the NAAQS
standards namely 100ug/m?® for 24 hrs based on the five years (2011 — 2015) data.

The Hon’ble NGT issued the various orders based on News items published in
Times of India above the Non — attainment cities in India and issued certain directions
vide its latest order dated 20.11.2019 in original application No.681of 2018 and one of
the direction is that a Micro Level Action Plan concerned to the Non Attainment City
Thoothukudi has to be prepared and submitted based on the guidelines issued on or
before June-2020.

In this regard, it is informed that all the offices of the Government of Tamil Nadu
are functioning with the limited staff from 15" March-2020 to till date due to COVID-19
pandemic, considerable difficulties were observed in collecting the detail from various
stake holder and hence there is delay in the preparation of MLAP for the Non
Attainment city. Hence it is requested that the time limit for the submission of micro
level action plan (MLAP) for the non attainment city may be extended by another
period of 4 months (i.e.) up to 31.10.2020.

With regards,

Sd/-R. Vijayabaskaran
Member Secretary

/[[Forwarded by Order//
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Deputy Director (Labs)
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